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LOK SABHA DEBATES

LOK SABHA

Friday, August, 1, 1997/Sharavana, 10, 1919 (Saka)
The Lok Sabha met at
Eleven of the Clock

[MR. Deputy SPeaker in the Chain

ORAL ANSWERS TO QUESTIONS
[English]
Tea Cultivation in North-Eastern States

*142. SHRI KESHAB MAHANTA : Will the Minister of
COMMERCE be pleased to state :

(a) the total area under tea cultivation in the North-
Eastern States;

(b) whether the Government propose to expand the
area of tea cultivation in these States; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) to (c) A
Statement is laid on the Table of the House.

Statement

(a) The total area under tea cultivation in the North
Eastern States is 234789 hectares.

(b) and (c) In order to bring more area under tea
plantations, Tea Board has been operating a number of
developmental schemes which inter-alia provides financial
assistance in the form of long term loan, capital subsidy,
interest subsidy on bank loan and grants in aid to the
producers. Among other developmental schemes, a scheme
viz. New Tea Unit Financing Scheme is also in operation
specially for the non traditional areas of the North Eastern
States. The Scheme inter-alia provides loan and subsidy to
the tea growers in the region.

A special thrust has been given to North Eastern Region
during the ensuing Sth Plan period. In this connection, Tea
Board proposes to take up a new scheme namely Tea
Development Scheme for the North Eastern States for the
control of jhum cultivation with a total proposed outlay of Rs.
75.80 crores. Over 25% of the total outlay for the oth Plan
period of the Tea Board has been proposed to be allocated
for tea development schemes for the North Eastern States.

SHRI KESHAB MAHANTA : Mr. Deputy-Speaker, Sir,

tea and crude oil play a vital role in the ecofomy of Assam.
Although Assam is blessed with natural resources, it is into
economically developed to the desired level.

The hon. Minister, in reply to my original question has
stated, inter alia, that the total area under tea plantation in the
North-Eastern States is 2,34,789 hectares. In this connection,
| would like to know from the hon. Minister the break-up of the
total area, namely, 2,34,789 hectares spread over each State,
particularly Assam.

| welcome the measures adopted by the Government in
order to bring more area under tea plantation; some measures
are in operation, especially for the non-traditional areas of
Assam. | would like to know from the hon. Minister the details
of these schemes, especially for the small tea growers who
produce green leaves.

DR. BOLLA BULLI RAMAIAH : Mr. Deputy-Speaker, Sir,
the hon. Member wants a detailed break-up of area in the
various States that are now being used for tea plantation.

| agree with him that Assam is the major producer of
tea. Out of 2,34,789 hectares, Assam itself covers 2,27,120
hectares, Tripura 5,928 hectares, Manipur 343 hectares,
Arunachal Pradesh 1151 hectares and Nagaland 237 hectares.
The total comes to 2,34,789 hectares.

Now | come to the other part of his supplementary. He
suggested that we should give a lot of thrust ot the North-
Eastern States. In fact, we are also working out a plan for
giving a subsidy of nearly Rs. 55.8 crore and a financial outlay
of loan up to Rs. 20 crore in order to encourage more than
20,000 hectares to be developed in this area.

SHRI KESHAB MAHANTA : Sir, | congratulate the
Government for taking up a new Scheme, namely, Tea
Development Scheme for North-Eastern States for control of
jhum cuttivation which has a total proposed outlay of Rs. 75.80
crore. Out of this amount, 25 per cent will be spent during the
Ninth Plan period. | would like to know from the hon. Minister
whether fifty per cent of that amount will be allotted to Assam
because Assam produces fifty per cent of the tea in this
country. The All Assam Students Union is sitting on dharna
today at Guwanhati to press their demand for solution to the
various tea related problems. | would request the Government
to respond favourably to this also.

DR. BOLLA BULLI RAMAIAH : Mr. Deputy-Speaker, Sir,
| will examine the proposal put forward by the hon. Member
that we should be able to provide substantial amount of
assistance to Assam. While examining it, we should also keep
in mind that we have to develop other States also. You please
look at the data which | have given now. It shows that Assam
has the largest developed area. The other States also require
some development. But we will definitely examine the proposal
of the hon. Member.
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SHRI DWARAKA NATH DAS : Sir, there is sufficient
scope for tea plantation in the hilly States of North-East, like
Arunachal Pradesh, Nagaland, Meghalaya, Manipur and
Mizoram. What special steps are being taken by the
Government to extend tea plantation in these States?

In southern Assam there are several sick and weak tea
gardens of which some have already been abandoned. The
tea Gardens under Tea Trading Corporation of India are totally
mismanaged. The condition of tea jabourers of such gardens
are lamentable. What measures are being taken by the
Government to revitalize such sick and weak tea gardens?
What measures are being adopted by the Government to
improve the conditions of the labourers of such sick and weak
tea gardens?

DR. BOLLA BULLI RAMAIAH : Mr. Deputy-Speaker, Sir,
we have taken all the necessary measures In order to improve
the development of these areas because, as | said, these are
backward areas. Whatever help that is required, whether loan
or technological assistance, will be provided. We are keeping
our entire Tea Board to work and see that they get maximum
support.

Regarding the problems of labourers, in these areas
there are some problems like insurgency etc. But security
arrangements have been made. In spite of that, this area will
get maximum support from the Tea Board and the
Government.

SHRI SONTOSH MOHAN DEV : Sir,my hon. friend could
not just explain the position...... (Interruptions) These tea
gardens, as you must be aware, were bought by the
Government of India. They were functioning well. Then, for
some other reason they went back. | do not want to go into
the details. Today labourers are facing starvation. The tenders
were called and the parties were selected. Somebody went to
the court. Now that court case is also over.

THE MINISTER OF FINANCE (SHRIP. CHIDAMBARAM):
When was that over?

SHRI SONTOSH MOHAN DEV : it was over about two
months back. | do not want a reply from you. But kindly take
action on the decision taken by our erstwhile colleague, Shri
P. Chidambaram.

MR. DEPUTY-SPEAKER : Why don't you put It in the
form of a question ?

SHRI SONTOSH MOHAN DEV : So, | would like to know
whether the Government s prepared to Implementthe decision
taken by the previous Commerce Minister, if all the hurdles in
the way have been removed.

Secondly the Tea Research Association is one of the
oldest tea research centres in the country which Is being run
by donations from Tea Board and others. There is a move to
close it down. May | get an assurance from the Government
that the Tea Research Association which serves the tea
industry to produce better tea and make more production will
not be closed down ? You have written me a letter that it is
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having your consideration. So, you kindly assure us that this
Association is not going to be closed down.

DR. BOLLA BULLI RAMAIAH : | will definitely examine
the request of the hon. Minister and we will look into the matter
sympathetically.

SHRI G. VENKAT SWAMY : This is a vague reply. The
hon. Member has asked a definite question.

DR. BOLLA BULLI RAMAIAH : He asked me whether |
will be able to implement the decision taken by the previous
Government ........ (interruptions)

SHRI DWARAKA NATH DAS : The Government has
been examining It for the last ten years...... (interruptions)

DR. BOLLA BULLI RAMAIAH : We will examine it today.
We are having a mesting today...(interruptions)... We will invite
hon. Members also. We are trying to resolve the whole issue
to make things proper. The meeting is still continuing and we
are going to finalise it.

SHRI UDDHAB BARMAN : Tea s cultivated in more than
two lakh hectares of land. Will the Minister tell the total
production during the last three years and productivity in that
area ? | am told that productivity is going down in that area.

The second part of my question is, to increase the
productivity of tea in the entire North-East, whether the
Government is trying to improve the Toklai Research Centre
in that area. It Is reported that the Toklai Research Centre at
Jorhat is going to be closed down and the workers are agitating
for a long period. Will the Minister take definite steps to see
that the Toklai Research Centre is not closed down, rather it
is further improved so that the Toklai Research Centre which
played a pioneering role in the cultivation of tea, is maintained
and improved ?

DR. BOLLA BULLI RAMAIAH : The hon. Member wants
the productivity of the area. The productivity of Assam js quite
good but other States are still to improve in this regard. That
is why, our research people are also looking into that area
and we will give a lot of support.

Coming to the research station, we have recently
appointed what is called, the Restructuring of Toklai Research
Station Committee. They are examining the possibliities of
how it could be strengthened and what type of support is
required from the Government. As soon as the report comes,
we will examine It and try to take action.

DR. ARUN KUMAR SARMA : Mr. Deputy-Speaker Sir,
Assam contributes more than 50 per cent of the total tea
produced In the country and the quality of tea produced in
Assam Is one of the best and there Is lot of demand for Assam
tea in the export market. Till today, most of the tea produced
in Assam has been auctioned outside the States despite the
State of Assam having all the required Infrastructure facilities
for augmenting export. | would like to know from the hon.
Minister the action initiated by his Ministry to augment export
activities from Guwahatl.
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DR. BOLLA BULLI RAMAIAH : Assam tea is also
exported substantially. The prices of tea has also gone up
very high this year. About the auction which the hon. Members
has mentioned, we are having auction at Calcutta, Guwahati,
Silliguri and other places. There are auction centres at different
places. If there is a need to have further places of atiction, we
will also have some more places.

DR. ARUN KUMAR SARMA : But the facilities in Assam
are sufficient to have the auction there. Why is tea being shifted
to other parts for auctioning? This is my question.

DR. BOLLA BULLI RAMAIAH : No, no. We are putting
it on the basis of its availability and the people's participation.
We have it even at Cochin, Kunoor and Coimbatore. That
meets our production and the position of facilities available. If
there is more demand, we will also provide more facilities.

DR. ARUN KUMAR SARMA : It is because the
headquarters of the tea gardens are located outside the State
and they are not willing to shift. That is the reason why auction
is held outside the State. Most of the prime lands are with the
tea gardens. Because of this reason, the State is deprived of
its legitimate revenue.

DR. BOLLA BULLI RAMAIAH : At Guwahati also, we
have a station. At Siliguri there is a station where facilities are
available, Probably, they have to take it. If there are facilities,
we would do it again.

[Translation]

PROF. RASA SINGH RAWAT : Hon'ble Mr. Deputy
Speaker, Sir, it is a matter of great pleasure that tea is mostly
cultivated in North-Eastern States of the country and the
Government is making continuous efforts to increase Its
production. But through you, | would like to draw the attention
of the Minister of Commerce to this fact that tea production is
continuously declining due to constant increase in the incidents
of terrorism in Assam or North-Eastern States, kidnapping of
the owners of tea gardens and increasing tendency of
threatening the labourers working in tea gardens. Resutt of all
this is that the export of tea is also being affected. | would like
to know whether attention of the Government has been drawn
towards protection of the tea gardens, the persons engaged
in its cultivation and those financing therefor?

[English]

DR. BOLLA BULLI RAMAIAH : As tar as security
arrangements are concerned, whatever is possible within our
limits, we are taking all precautions. We have also requested
the State Government to give us some more assistance to
develop the area. We are prepared to invest more money.
We are prepared to develop that area. But from the security
point of view, the States Government should alsocome forward
to give us assistance.

PROF. RASA SINGH RAWAT : It s also an important
factor. It is creating obstacles in production.

SHRI ISWAR PRASANNA HAZARIKA : Sir, there is no
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doubt that there is an urgent need to increase the land under
tea cultivation in the North-Eastern States. But a peculiar
situation has arisen. Both rubber and tea are competing tfor
lands in the States in the North-East India. For tea and rubber,
you require similar kind of high land with certain amount of
rainfall. Tea required land with siightly higher rainfall. And rubber
requires slightly lower raintall.

Now, there is no doubt that tea Is more lucrative
plantation crop. It is much more lucrative than rubber. The
North-Eastern States are eminently suitable for tea cultivation.
Both the Tea Board and the Rubber Board are under the
Ministry of Commerce. There is a need for a coordinate
approach, so that there is no competition which may prove to
be counter-productive In the matter of land under these two
plantation corps.

| would like to know from the Minister whether there is a
policy for a coordinated approach between the Tea and the
Rubber Boards for land in the North-Eastern States because,
other things being equal, priority has to be given to tea crop.
Land has to be allotted for tea plantation much more than for
rubber plantation. Therefore, there is a need for a coordinated
approach without which land suitable for tea may go towards
rubber. It would be a loss not only to the North-Eastern States
but also to the entire country.

| would, therefore, like to know from the hon. Minister
whether there is coordination between the two Boards. Is there
a demarcation of land suitable separately forteaand separately
for rubber in the North-Eastern States ? How does he propose
to increase land under both these crops in a coordinated
manner in the North-Eastern States?

DR. BOLLA BULLI RAMAIAH : Sir, the hon. Member
has brought forward a very important and useful suggestion.
As far as tea is concerned, as he has suggested, it has a
major export thrust. As it is, we have about 2,35,000 hectare
under this crop.

We are still trying to encourage more and more tea
export. But in the case of rubber, right now we have rubber
plantation In an estimated area of 40000 hectares.

| would also like to bring to the notice of hon. Member
that there are also about 10,000 hectare of coffee plantation
in this area. | am trying to coordinate between the Tea Board,
the Coffee Board and the Rubber so that they could work
jointly and see which area is better suited for the cultivation of
which crop and where the productivity could be more and
where there could be improved productivity as well and also
to find out which of the three crops should be encouraged in
this area.

SHRI ISWAR PRASANNA HAZARIKA : At present there
is no coordination between these Boards.

SHRI BASU DEB ACHARIA : Sir, there are three tea
gardens of TTCI in Assam and one in the Duars region of
West Bengal. The workers of these tea gardens as well as
the staft of the Head Office of TTCl are not getting their salaries
since May, 1997. | would like to know from the hon. Minister
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whether he would take steps so that these workers and
employees get their salaries within one week.

They have not received their salaries since May, 1997.
As per the Payment of Wages Act, the Government of India is
bound to pay the salaries to its employees, staft and workers
within one month. But the workers of TTCI are not getting
their salaries. | would like to know whether the hon. Minister
would take steps to release the salaries of the employees or
not.

DR. BOLLA BULLI RAMAIAH : Sir, the hon. Member
and myself had a discussion this morning on this in my office.
We are making an arrangement for all these things. We would
have another discussion and, | think, this would be sorted
out.

Foreign Collaboration in Automobiles

*143. SHRI PRAKASH VISHWANATH PARANJPE:

SHRI V.V. RAGHAVAN :

Will the Minister of COMMERCE be pleased to
state :

(a)

whether sorae Auto-Companies which have been
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granted licences to manufacture motor carsin India with foreign
collaboration have failed to meet their export obligations;

(b) if so, the details thereof alongwith the names of
the companies;

(c) the total number of motor cars manufactured by
them during each of the last three years;

(d) the number of motor cars sold in India and
exported; and

(e) the steps taken by the Government to enforce
obligations undertaken by these Companies ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Government has not fixed any formal export
obligation on the joint venture Automobile Industries signing
Mou with Government for import of CKD/SKD Kits. However,
the six car manufacturer companies have projected their
exports for five years in their respective Mous signed with
DGFT. Their export projec-tions and actual exports during last
two years are as under :-

(In value)
’ ‘ 199596 - qee9r
Name of Mou Co. Projected Export  Actual  Projected Expots  Actual
1. DCMDaewoo 14 (Milions US$)  NIL 19 Mn. USS CONL
2. Pal-Pegeot 11-do- NIL 33 Mn. US$ NIL
3. Mercedes Benz NIL NIL NIL 1.20 Mn. DM
(export of cars)
4.  PAL (UNO) NIL NIL 5.50 Mn. US$ NIL
5. General Motors 28.64 Mn. US$ 28.64 Mn. US$ 17.50 -do- NIL
(Components & other items)
6.  Mahindra Ford NIL NIL NIL

The total number of motor cars manufactured by them during last three years are as under -

NIt

1994-95
- DCM Saewoom;\;lvotors NIL o
Pal-Pegeot NIL
Mercedes-Benz NIL
PAL (UNO) NIL
Mahindra Ford NIL
General Motors NIL

1995-96 1996-97
9155 1751"4 “
10306 8887
1051 1649
NiL 1531
NIL 3606
NIL 7482
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(d) The number of motor cars sold in India and exported during last three years are as under :-

Name

Domestic Sales

~ Expéns L

e 1994-95 1995-96 1996-97 1994-95 1995-96 1996-97
1. DCM Daewoo -_ 9045 N 16866 —_ —_— | —
2. Pal Peugeot — 10287 7646 — — —
3. Mercedes Benz -_— 387 1885 —_ —_ 30
4. PAL (UNO) — — 1458 — — —
5. General Motors — —_— 7482 — — _—

6. Mabhindra Ford —_ —_

(e) This does not arise since no formal export
obligation has been made enjoined upon these joint venture
companies. However, the fulfilment of export commitments
made by these firms themselves is a factor for consideration
while granting further licences to these firms. Further licences
ot these firms shall be issued only after a review of their
performance on the five parameters including export
commitments made by them.

SHRI PRAKASH VISHWANATH PARANJPE : In part
(a) and (b) of the reply given by the hon. Minister, it has been
stated that there is no formal export obligation on the joint
venture Automobile Industires. In part (e) of the same reply it
has been mentioned that they have got some parameters for
giving licence and export is one of the parameters while giving
the licence.

There is a report in 1995-96 and 1996-97 where these
companies themselves have declared that a certain
percentage of manufacture would be exported but answer to
export is ‘nil' on all the heads.

| would like to know from the Minister whether the
Government has called for an explanation from these
companies for the failure of not having achieved their target
which they themselves had committed to.

DR. BOLLA BULL! RAMAIAH : Sir, recently we have
entered into an agreement with them where in the first three
years they are supposed to indigenise up to 50 per cent. Later
on, they would indigenise up to 70 per cent. The export
obligation is only a formality because they have paid the entire
duty for the component imported without any concession at
all.

If you look at the way as to how we operate, we are
trying to develop these things and these are really very
important. What we are trying to see is that they should be
able to fulfill more and more of the export obligation by using
the skilled labour in this country and more production should
also be encouraged so that internal development and
employment potential also goes up.

SHR!I PRAKASH VISHWANATH PARANJPE : Sir, my
original question is whether the Government has called for
any explanation from them or not. What are the reasons for

3606 — —_ —_

not achieving the target to which they have committed
themselves? What are the reasons for which they are not
exporting? Why is there a fallure? Is it because of price
competition? Or, is it because of their quality? What are the
reasons for their not being able to export to which they have
committed themselves?

DR. BOLLA BULLI RAMAIAH : We are calling for a
coordination meeting for these people. We want to discuss it
and find out as to how this matter could be finally settled.

SHRI PRAKASH VISHWANATH PARANJPE : That
means so far you have not asked for any explanation from
them for not achieving their targets.

DR. BOLLA BULLI RAMAIAH : We are calling them for
a discussion.

SHRI PRAKASH VISHWANATH PARANJPE . We are
not expecting such type of answers from the Ministry. | would
like to know the reasons as to why they are not exporting. You
have only said that they are not exporting. But what are the
reasons behind that? | would like to know the reasons for
their failure and whether the Government is taking any step
to see that the committed export would take place or not. You
are simply giving them licences on the pretext that they are
exporting something. You are happy with their proposals and
are thus giving them licences. But ultimately they are not
exporting and you are not taking any action. Is it the way of
function here?

DR. BOLLA BULL! RAMAIAH : There Is a lot of delay
because of some problems in getting all the components,
manufacturing skills and so on. They have represented to us
saying that they would like to discuss it. We are going to
organise a meeting with them and then we would finalise the
procedure to be followed.

SHR| PRAKASH VISHWANATH PARANJPE : What
about my second supplementary question?

MR. DEPUTY-SPEAKER :! thoughtthis was your second
supplementary question.

SHRI PRAKASH VISHWANATH PARANJPE : Our
general complaint is that we never get specific answer.



11 Oral Answers

MR. DEPUTY-SPEAKER : Anyway, put your second
supplementary gquestion.

SHRI PRAKASH VISHWANATH PARANJPE : Before
giving licences to the car manufacturers does the Department
hold consultations with the Ministry of Surface Transport and
the Ministry of Environment because the number of cars in
one yearis coming to the tune of 40,000 vehicles on the road?
You are not increasing the width of the National Highways or
the width of roads in the cities in that proportion. So, while
issuing the licences do you take into consideration the need
for consultation with the Departments concerned?

DR. BOLLA BULLI RAMAIAH : This is an item which
comes to us through the Ministry of Industry. Once they
recommend the names, we get into negotiations with them.
You may look at what happened in the case of Maruti. We are
able to export a number of cars now. Slowly the components
started developing in our country. So, they started
manufacturing cars not only for internal consumption but more
for the purpose of export.

Of course. infrastructural development in another item
that we are taking up. This is the other part of it. Our needs
are increasing day-by-day and we are fortunate enough to
have skills available in our conutry. So, we are tapping our
skills for the purpose of expont.

SHRIV.V. RAGHAVAN : Deputy Speaker, Sir, the answer
given by the hon. Minister gives a clear picture as to where
our country has landed in regard to the automobile industry. |
request the hon. Minister of Finance and Industry to go through
this answer. It is a very revealing answer. It Is true that when
we signed the MoU there were no obligations. It was not
necessary. You may look at the figure of the cars being
manufactured by different companies. Of course, it does not
mean that the cars are being manufactured totally
indegenously. Aimost all the parts are being imported and the
expenditure on import is very high. In 1995-96, DCM Daewoo
motors alone manufactured 9155 motor cars and in 1996-97
the figure went up to 17,540. It is obligatory that these parts
are imporied. There is an obligatory system in the Department
of Commerce that when we import things worth a particular
amount, things worth the same amount should be exported
also. That obligation has not been fulfilled. Our automobile
industry is out of gear now. The joint venture companies are
manufacturing cars in our country by importing parts. These
cars are being sold here and the export obligation is not fulfilled.
| do not know why the Ministry of Commerce tries to cover up
these defaulting companies. Thereis a very clear default, which
you would notice if you go through this paper. | would like to
know how is the Minister going to deal with these defaulters.

DR. BOLLA BULLI RAMAIAL : We are going to have a
discussion with them and further grant of licences for these
vehicles would depend upon the obligation that they fulfil. This
is only an initial stage .....(Iinterruptions)

SHRI V.V. RAGHAVAN : You have already sold 17,000
cars.

DR. BOLLA BULLI RAMAIAH : You may take the case
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of Maruti cars. In this case of Maruti, 85-90 per cent of the
parts are being manufactured in our country. DCM has
exported more than 35,000 vehicles from this country. Initially
a lot of problems were there. We are calling for a review
meeting to have a discussion with'them.

[Translation]

VAIDYA DAU DAYAL JOSHI : Mr. Deputy Speaker, Sir,
India's leading tractor manutacturing company ‘Eicher’ had
also decided to provide mini Car by manufacturing it through
joint venture. But it was declared only day before yesterday
that they will not manutfacture the mini Car. My submission is
that today, there is great demand of mini Car in all over the
world. But mini car is more essential for India, since, big Cars
like Tata Sumo, Tata Sierra, cover too much space, and are in
no way suitable for Indian roads and due to this reason, the
number of accidents cases are also increasing in India day by
day. | would like to know from Hon'ble Minister as to why
‘Eicher Company has decided not to manufacture mini Cars
despite obtaining licence therefore? Whether the Minister has
decided notto provide the facilities sought for by them? | would
like to know the reasons due to which “Eicher” Company has
not provided mini Car despite obtaining licence therefore?

[English]

DR. BOLLA BULLI RAMAIAH : Sir, a lot of competition
is coming into the car industry in the country. We want the
customer to have a very efficient and a high quality car at a
reasonable price. Those manufacturers who are able to
compete with others are able to produce more, and those
who are not able to withstand the competition are not able to
produce. In view of the fact that Marurti is able to expand its
capacity and increase its production while offering its cars at
competitive prices, a few other manufacturers might have,
probably, felt that they would not be able to compete with
them. What we are looking for is more and more compaetition.
If you just take a look at the two-wheeler Industry you will find
as to Kow many companies have come in and what is the
level of competition today.

SHRI SONTOSH MOHAN DEV : Members of Parliament
are given Rs. 50,000 as car loan. Will you please tell me which
car | can get for that amount? ...... (Interruptions)

DR. BOLLA BULLI RAMAIAH : In fact, Eicher has not
given any proposaltous. Ifthereis a proposal, we will examine
that.

[Translation]

VAIDYA DAU DAYAL JOSHI : Proposal has been
received. They have refused day before yester-
day......(Iinterruptions) The Hon'ble Minister is misleading the
House. He had granted licence to ‘Eicher' company and it
was about to provide that Car. But three years have elapsed,
it has not manufactured any type of Car. Hon'ble Minister is
misleading the House. Have you cancelled the
licence?.....(Interruptions)

MR. DEPUTY SPEAKER : Reply can also be even given
by keeping silent.
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(Interruptions)
[English]

SHRI K.S.R. MURTHY : Sir, the hon. Minister, in his
statement, has stated that a formal export obligation was not
there but it was projected. But, this projection must have
influenced the issuance of licences. Though in the years
1995-96 and 1996-97 the projected exports were of the order
of 33 million dollars for Daewoo and 44 million dollors for Pal
Peugot, nothing has been done. The hon. Minister says further
that their performance will be considered while issuing fresh
licences. In total, 42000 cars were made in the year 1996-97
of all the six models and the hon. Minister also says that there
was 85 per cent indigenisation. But | find that it is all CKD and
SKD kits which are coming into the country for all these six
models. | would like to know as to what is the percentage of
indigenisation. | say this because there is a lot of capacity
available. Whatisthe licenced capacity for allthese six models,
how much has been installed and how much percentage has
yet to be installed?

The hon. Minister has referred to five parameters in the
answer which, he says, will be influencing the question of
further licensing. Which are those five parameters?

DR. BOLLA BULLI RAMAIAH : Sir, the five parameters
are—equity participation, production capacity, level of
indigenisation, import component, and export obligation. These
are the five obligations based on which we are going to decide.
On the question of indigenisation, in the case of first three
years, as | said, it would be 50 per cent and then by the fifth
year, 70 per cent of the components would be indigenised.
This is the plan on which they should be able to do. However,
Hyundal has come to us with proposal that they will be able
to do 70 per cent indigenisation in the first year and go to 100
per cent indigenisation the next year. It is a new proposal
which has come. We are giving preference to those who want
to do maximum indigenisation. This is the way we are going
about it.

SHRI NIRMAL KANTI CHATTERJEE : Only last Friday,
we have asked a question as to what was the import intensity
of exports. He very proudly mentioned the case of electronics.
Here is a case which disproves the statement or the best
wishes of the hon. Minister. My question is simple. What is
the value of imports for these sectors? What is the fraction of
the Import value to the output value? Is there an outgo of
profit in terms of foreign exchange? What Is the value of that
outgo? is it not ceasing to be a joint sector operation?
increasingly, are they not becoming subsidiaries of foreign
companies? To what extent they have become subsidiaries,
starting as joint sectors? Now his statement is about DCM-
Daewoo. His reply mentions only about Daewoo. Because it

is Daewoo which is now owning it completely.

There are three things, namely; change in the ownership
pattern that is taking place; the export of profits — | am using
the word ‘export’ —what is the amount; and what is the import
content in the output value up to now?

DR. BOLLA BULLI RAMAIAH : Last year, wé exported
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about 60,700 vehicles of the total production. We have
exported various components and vehicles worth nearly Rs.
7.500 crore of foreign exchange.

SHRI NIRMAL KANTI CHATTERJEE : | am not talking
about Maruti. | am talking about these six companies. How
much have they imported? You have said that they have not
exported. What is the foreign exchange outgo for the output
of these six companies? What is the outgo in terms of profit?

DR. BOLLA BULLI RAMAIAH : | have overall picture
about vehicles that are being exported and imported. If the
hon. Member wants details about individual companies, | will
have to collect them and send him the same.

SHRI NIRMAL KANTI CHATTERJEE : Have you
changed the composition of ownership?

DR. BOLLA BULLI RAMAIAH : Profits and all that you
have said are the basis of our taxation policy which is going
on.

SHR! NIRMAL KANTI CHATTERJEE : What is the
amount ?

DR. BOLLA BULLI RAMAIAH : 1 do not know the exact
figure. They have to declare the exact figures of profit. Then
only will we come to know the figures.

SHRI NIRMAL KANTI CHATTERJEE : From joint sector
they have become subsidiaries!

DR. BOLLA BULLI RAMAIAH : Some companies are
able to stand on their own and some others are in the joint
sector.

SHRI SURESH PRABHU : Sir, it is very clear from the
answer provided by the hon. Minister that there was no clear
export obligation as such on the companies. So he cannot
penalise them for the failure. You are also considering various
other applications now from many other companies. It looks
like you the worldwide car manufacturers are rushing into India
to manufacture cars, Is the Government coming out with a
clear policy which will make incumbent on the new car
manufacturers to commit themselves to a complete export
obligation to begin with, so that such confusion does not arise?
What is the component of imports? If there is no export
obligation, how much has beenthe outgoon accountof imports
for the SKD and CKD cars?

There is another reason. There is a car manutacturer in
Maharashtra. The workers who have been employed are not
a party to the MoU and they are now suffering. Probably they
are fearing of loss of jobs only because there is no SKD and
CKD kits available with the company. On the one side, the
Government is saying that there is no commitment and on
the other side, the workers are suffering on account of loss of
production. is Government thinking of safeguarding the
interests of the workers in this regard?

DR. BOLLA BULLI RAMAIAH : The hon. Member wants
to know as to what is the obligation of these people who are
putting up the project. itis very clearthat Inthe case of Hyundai,
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as | said, they are coming out with 70 per cent of vehicles.
Secondly, if you are giving any concession for import duty, of
course, automatically, there is an export obligation because
none of them are getting any import concess-ion. They are
paying full Duty. That is why, that is an obligation which is only
just a formality and the same is not compulsory. If they ask for
Duty concession, then they have to do it. None of these people
have taken any duty concession. They are paying full Duty on
whatever is imported. It is only a formality that we are doing
but we are insisting on the indigenisa-tion of 50 per cent or 70
per cent as per the programme so that the Indian industry is
developed, India production goes up and the employment
potential will go up. That is the objective. That is the main
object on which we are moving.

PROF. P.J. KURIEN : Sir, from the answer it is very clear
that all these companies are coming to India to exploit Indian
market. | fail to understand why the Government failed to
formalise export obligation, at least, to the extent of outflow of
foreign exchange due to import of these components by these
companies. There is no pointin crying now. It is because there
is no formal export obligation. Now, how can you enforce it
and ask them to export? This, certainly, is a failure of the
Government.

In view of this, are you prepared to make it obligatory on
these companies to export not to the extent of their projected
commitment but to the extent of their import? | know why they
have projected their commitment. It is justto get the files easily
moved in your Office. You do not go by their projected
commitment. At least, you enforce that to the extent they
import, they should export so that the net foreign exchange
outtlow is not there. The tndustry Minister is here, he can
better answer this question,

DR. BOLLA BULL! RAMAIAH - Sir, what the hon.
Member has said is very relevant. In fact, in view of that, we
are calling a review meeting for considering further import of
components, and the question of winding up of these things.
We will take up all these aspects, then finalise and enforce it.

PROF. P.J. KURIEN - Sir, it should be taken as an
assurance from the Government.

SHRI MADHUKAR SARPOTDAR : Sir, in part (e) of the
reply, if you read the lines very carefully, it is mentioned:

“This does not arise since no formal export obligation
has been enjoined upon these joint venture companies.”

So, this was not there within the parameters of the MoU.
We do not know what was the total MoU. Five parameters
have been discussed in this august House. However, the
fulfilment of export commitments made by these firms is a
matter for consideration while granting further licences. So,
what was the commit-ment made by them in the MoU; whether
that commit-ment was fulfilled by them or not; if not, how can
the Government give a misleading reply ?

DR. BOLLA BULL!I RAMAIAH : Sir, as | mentioned very
clearly, this export obligation depends upon the concessions
that we are giving, whereas for al| thesethings we are collecting
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full duty. Once they paid the full duty their obligation is also
reduced. In spite of that we are again calling them for a further
review meeting in which we want to finalise further strategy
as to how go about it.

SHRI MADHUKAR SARPOTDAR : It should not have
been mentioned here like this.

[Translation]
Outstanding Dues of Coal India Limited

*144.  SHRI RAVINDRA KUMAR PANDEY : Will the
MINISTER OF COAL be pleased to state :

(a) the suggestions given by K.S. Chari Committee
constituted for coal industry on ‘Integrated Coal Policy’ to
ensure disposal of disputed bills and also ensuring the recovery
ofamount of Coal India Ltd. which is outstanding against power
sector;

(b) the action taken by the Government in view of
the suggestions of Chari Committee; and

(c) the corrective steps taken/proposed to be taken
by the Government for recovery of outstanding dues of Coal
India Ltd. towards power sector and dispute between the two
parties ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANT!I SINGH) : (a) to (c) : A Statement is
laid on the Table of the House.

Statement

(a) and (b) The conclusions and recommendations of
the Committes on Integrated Coal Policy do not contain
suggestions on disposal of disputed bills or on ensuring the
recovery of coal sales dues of Coal India Limited (CIL).

(c) Following steps have been taken by the
Government/ Coal India Limited to recover the outstanding
dues from the State Electricity Boards :

(1) Coal India Limited (CIL) have been advised to
supply coal to power utilities only against advance payment
or letter of credit. Cash and Carry Scheme is being
implemented with greater rigour since 1.1.97.

(2) Coal India and its subsidiary coal companies
have been persistently following up with the consumers in
diverse sectors for settiement of dues.

(3) Recovery of dues by way of adjustment against
energy bills is also being done in respect of certain Power
utilities. State Government have been requested to pursuade/
enable SEBs to clear the outstanding dues at the earliest.

(4) Umpires have been appointed for resolving the
disputed dues between the coal companies and SEBs.

(5) Government has recently decided to deduct
outstanding dues as on 31.12.1996 of public sector under-
takings under the Ministry of Power/Railways/Coal/Atomic
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Energy through Central Appropriation with the stipulation that
the appropriation be restricted annually to a maximum of 15%
of the Central Plan Assistance for the concerned State
irrespective of the number of years that it may take for the
outstanding dues to be cleared.

SHRI RAVINDRA KUMAR PANDEY : Hon'ble Deputy
Speaker, Sir through you, | would like to ask a supplementary
question regarding the answer given to may main question.
In reply to question ‘A’ and ‘B’ would you be pleased to state
whether total amount of Rs. 2804.72 crores is outstanding
against power sector as on 31.1.97.

Out of which Rs. 1404.23 crore is disputed. Mr. Deputy
Speaker, Sir, coal India Ltd. is seeking foreign investment. A
loan of rupees one Billion dollar was sanctioned. The Chari
Committee had recommended that the project could be
completed by taking financial assistance from foreign countries
and through recovery of outstanding dues from the power
plants or steel plants. A water management project of Rs.
2200 crore was operated in BCCL which is a unit of coal India.
The money involved in the Gaji Khan accident, took place
two years ago, was totally misused. Mr. Deputy Speaker, Sir,
through you, | would like to have the answers of question ‘A
and ‘B'.

SHRIMATI KANTI SINGH : Mr. Deputy Speaker, Sir, the
answers to questions from ‘A’to 'C’ as hon. Member has asked,
has been laid on the table. | do not understand what does he
want to know. | could not understand his question.

SHRI RAVINDRA KUMAR PANDEY : Mr. Deputy
Speaker, Sir, In a written reply on report received through
other sources, it has been stated that BCCL has shown an
outstanding amount of rupees 170 crores against SAIL. We
would like to know how and when coal India will be able to
recover the dues outstanding against the Power sector, by
what time its payment will be made, so that coal India may
get some relief with regard to import of coal as well as loan
being taken from other countries. Madam Minister, | am talking
about the settlement of the disputed bills as mentioned in the
report of Chari Committee, but what can | do, if you do not
understand.

SHRIMATI KANTI SINGH : We have taken various steps
to recover the amount involved in disputed dues. As per the
decision taken by the committee of secretaries on 17.3.94
CIL has suggested the different Electricity Boards thatin case
they want to get supply of coal either they should open IRLC
or they should make advance payment from 7.6.95 onwards.
Almost all the Electricity Boards have complied the orders.
Cash and carry system has been implemented strictly from
1.1.97 onwards and we have taken initiative to make deduction
from central assistance, In pursuance of the instructions of
the Government of India, the entire undisputed outstanding
amount as on 21.5.90 will be deducted from the assistance
being given by the Central Government Rupees 1093.44 crore
have been recovered under this order. CCEA in their meeting
held on 7.2.97 has taken a decision that the outstanding dues
upto 21.12.96 against the Ministry of power, railways, coal
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and atomic energy will be recovered through deductions made
from the assistance to be given by the Central Government.
But a restriction has also been imposed that the amount to be
recovered will not be more than 15% of the Central assistance
to be given in a year. The Government have appointed the
umpires for the disputed amount, who will give thier decision
after hearing both the parties. ltis hoped that after the decision
of the umpires some solution in regard to the disputed amount
of Rs. 635.300 crores would come out. We have appointed
Shri R.K. Tikkoo, Shri V.Krishnan, Shri Vijay Raghwan and
Shri R. Sriniwasan as umpires....(Interruptions) You are
pressurising us. Hearings in regard to BTPS, RSEB, KPCL
and MSEB have already been completed. Most of the hearings
have been completed. The remaining hearings are in progress.
Phase II-B has been referred to HSEB. In future, while
assessing the performance of Chairman cum Managing
Director of coal mines, it will be seen that how much
outstanding dues are recovered by them? To expedite the
recovery of the dues, the Chairman cum Managing Director
would monitor the position every week. After implementing
the cash and carry system, maximum area wise recovery of
dues has been made during 1.1.97 ot 30.6.97 out of which
....(Interruptions)

MR. DEPUTY SPEAKER : Sufficient information has
already been given.

SHRIMATI KANTI SINGH : There has been suffcient
increase in the recovery of dues against the Department of
Electricity. Through the cash and carry system
..... (Interruptions)

SHRI RAVINDRA KUMAR PANDEY : At present the
outstanding amount is 2804.72 crore rupees. This has been
assessed by the Chari Committee 10 years ago. At present,
this amount has not been assessed. How would it be recovered
when low quality coal is supplied to Power Plants and Steel
platns....(Interruptions) How much amount has been recovered
so far out of 2804.72 and 1404.23 crore rupees and by which
time the remaining amount would be recovered.

SHRIMAT! KANTI SINGH : Mr. Deputy Speaker, Sir, |
told that we have formulated various programmes. We have
made efforts to realise our dues from cement plants, steel
plants and Department of Power..... (Interruptions), We receive
many complaints about the quality of coal. A Joint Company
has been established with the help of Loading and Coal Control
Agency to solve this problem. Equal number of Officers of
concerned Electricity Boards and Coal Company have been
appointed for collecting and checking the coal samples from
time to time. This decision was taken by the Secretary,
Department of Energy in the sitting held on 24.4.96. Under
this decision....(Interruptions)

SHRI DILEEP SINGH BHURIA : As the hon. Minister
has stated in Part ‘C' of the question that officers have been
appointed to settle the disputed dues between the State
Electricity Boards and coal Company, | would like to know
the names of the State Electricity Boards and the amount
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out-standing against each of them. | would also like to know
that on which level the Committee has been formed and by
when these matters would be settled.

SHRIMAT! KANT! SINGH : The Bihar Electricity Board
owes Rs. 80.99 crores as on 31.12.96. Out of this, the disputed
amount is Rs. 30.7 crore and the undisputed amount is
Rs. 50.29 crore. As on 30.6.97, the total dues were to the
tune of Rs. 133.26 crore. Uttar Pradesh Electricity Board owes
Rs. 390.76 crore. Punjab State Electricity Board owes
undisputed amount of Rs. 59.68 crore. Tamil Nadu State
Electricity Board owes Rs. 70.83 crore, Haryana State
Electricity Board owes Rs. 47.06 crore, Rajasthan State
Electricity Board owes Rs.14.55 crore, Maharashtra State
Electricity Board owes Rs. 116.76 crore, Madhya Pradesh
State Electricity Board owes Rs. 80.92 crore, Gujarat State
Electricity Board owes Rs. 244.49 crore, West Bengal
Electricity Board owes Rs. 7.9 crore, Andhra Pradesh 02%
and West Bengal Power Development Corporation owes
Rs. 117.19 crore as undisputed amount.

MR. DEPUTY SPEAKER : it is enough.

DR. LAXMINARAYAN PANDEY : Mr. Deputy Speaker,
Sir, while mentioning the outstanding amount against the
various States, the Hon'ble Minister has also mentioned the
outstanding amount against Madhya Pradesh. | want to know
from the Hon'ble Minister through you that whether this
outstanding amount s a disputed amount for which adjudicator
has been appointed and he has been unable to settle the
matter. Whether it is a fact that this amount is outstanding
because of the low quality of Coal supplied by C.I.L. What
action has been taken against the officer who was found
responsible for the supply of such disputed coal?

SHRIMATI KANTI SINGH : Mr. Deputy Speakaer, Sir, our
total dues upto 31.12.96....

MR. DEPUTY SPEAKER : He has inquired about
Madhya Pradesh.

SHRIMATI KANTI SINGH : Mr. Deputy Speaker, Sir, we
have appointed many umpires to take a decision in regard to
Rs. 603.00 crore and the disputed dues will be settled shortly.

MR. DEPUTY SPEAKER : He has asked that whether
the supplied coal was of low quality ?

SHRIMATI KANTI SINGH : We have written to the States
for joint sampling, for which many States do not agree. Many
of them have gone to courts about joint sampling and the
court have also stated that there should be joint sampling at
the loading point of C.I.L. and some States do not agree to it
also. So far as the supply of low quality coal is concerned,
efforts have been made to improve the quality through various
methods. This is correct that our officers are looking into this
dispute.

[English]
SHRI ANADI CHARAN SAHU : Sir, sub-standard coal is
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being supplied to the power plants located in and around
Talcher, Orissa. ‘Sub-standard’ will be a very harsh word. Itis
non-specification coal by Coal India. | would like to know,
because of the supply of non-specification coal supplied
whether disputes have been raised by these power plants as
a results of which bills are not being paid. If that be so, what
steps the Ministry is taking to settle these disputes?

[Translation]

MR. DEPUTY SPEAKER : She has already mentioned
the steps taken to settie these disputes.

SHRIMATI KANT! SINGH : Mr. Deputy Speaker, Sir, so
far as the problem of low quality coal is concerned, the Coal
Companies are setting up coal handling plants to solve the
problem.

12.00 hrs.

So that the coal to be supplied be uniform in size. The total
capacity of C.H.P. in 1995-96 was 223.5 million tonne which
was increased to 240.74 million tonne in 1996-97. We are
trying to increase its capacity further. Besides, to redress the
weight grievances, we have about 124 electrical and
mechanical weighing centres at our rail loading points which
also have the facility of electronic print out. As have been
asked about specific power plant, | will conduct an inquiry into
it.

[English]

SHRI ANADI CHARAN SAHU : Sir, that is not answer.

WRITTEN ANSWERS TO QUESTIONS
[English]
lllegal Transaction of Foreign Exchange
*141  SHRI RAM KRIPAL YADAV :
SHRI MOHAMMAD ALI ASHRAF FATMI :

Will the Minister of FINANCE be please to state:

(a) whether the Government have detected any
cases of illegal transaction of foreign exchange in the country
during the last six months;

(b) if so, the details and the number thereof ?

(c) the amount of foreign exchange recovered during
the above period, State-wise; and

(d) the steps taken by the Government to check the
illegal transaction of foreign exchange?

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (c) : Zone-wise figures of cases taken up for
investigations and the amount of foreign exchange recovered
during the last six months by the Enforcement Directorate are
as under :-
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No. of case detected :

Zone

Amount of foreign
during January to exchange recovered
June, 1997 (Rs. in lakhs)
oo w2 T aes
Mumbai 506 78.70
Calcutta 384 4.36
Chennai 629 51.29
Jalandhar 222 29.59
Ahmedabad 327 49.27
Bangalore 18 0.00
Total 2518 T 24426 T

Total

The data are not maintained State-wise.

e e

In addition to the above seizures, Customs Field
Formations and Directorate of Revenue Intelligence (DRI) also
detected 1035 cases of attempt to smuggle out foreign
exchange worth 33.39 crores which amount was seized by
them. State-wise break up to seizures is given below :-

(Rs. in Lakhs)
State """ Value of Foreign Exchange

(Figs. are provisional)
Andhra Pradesh T T sss
Assam 5.60
Delhi 307.40
Guijarat 65.14
Karnataka 19.55
Kerala 114.20
Maharashtra 1486.53
Meghalaya 5.19
Mizoram 1.70
Punjab 51.48
Rajasthan 0.15
Tamlinadu 1044.98
Tripura 11.51
West Bengal 210.86
Total 3339.85

N —

(d) The Government maintains a strict vigil to keep
acheck onillegal transactions of foraign exchange. Appropriate
action as envisaged under the law is taken as and when such
cases are detected.
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Reduction of Bank Rate by RBI

*145. SHRI RAJKESHAR SINGH : Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of India has recently
reduced the rate of interest;

(b) it so, the details thereof;

(c) whether this measure Is likely to give a boost to
the industiral activity in the country; and

(d) the impact of reduction in interest rate on the
profitability of the banks?

THE MINISTER OF FINANCE (SHRIP. CHIDAMBARAM):
(a) and (b) Witha view to aligning the bank rate to the changing
economic conditions, the Reserve Bank of Indla (RBI) reduced
the bank rate by one percentage point from 11 per cent per
annum to 10 per cent annum with effect from the close of
business on June 25, 1997. All interest rates on advances
from the Reserve Bank such as export credit refinance, and
general refinance to banks which are specifically linked to the
bank rate were aiso revised downwards.

(c) and (d) Interest rate is one among several factors
responsible for influencing industrial activity. Cost of credit
forms one part of the total cost of operations and therefore
lowering of interest rates would influence investment Senti-
ment and thereby the industrial activity. There are, however,
other factors, such as infrastructural support, availability and
cost of raw materials, pick up in overall demand and flow of
funds from the non-banking sources, which together wield a
strong influence on the jevel of industiral activity.

Profitability of banks is dependent mainly on the spread
available to them between the average cost of funds and the
average earnings on their deployment besides other tactors
such as the levels of non-performing assets, provisioning
requirements and cost of operations. To the extent the spread
between the cost and earnings is maintained by lowering
interest rates offered on deposits in line with jowering of lending
rates, bank's profitability may not be adversely affected.

Bank Loan for Higher Education
SHRI SHANTILAL PARSOTAMDAS PATEL:
SHRI RADHA MOHAN SINGH :

*146.

Will the Minister of FINANCE be pleased to state:

(a) whether some nationalised Banks have launched
schemes of financial loans to students for higher studies In
and outside ‘India;

(b) if so, the details thereof alongwith conditions etc.
of such loans;

(c) the detalls of such loans granted for studies in
India and abroad, separately, during the last three years, year-
wise and bank-wise; and
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(d) the details of the recovery thereof?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM):
(a) to (d) The Reserve Bank of India has reported that
nationalised banks have formulated schemes to provide
educational loans to needy students for higher studies in and
outside India. While banks have different norms, generally no
margin money is required for such loans upto Rs. 25,000/-,
while for loans over Rs.25,000/, margin money ranging from
15-25% may be required to be paid. Further, banks generally
stipulate repayment by monthly instalments commencing one
year after completion of the course or one month after taking
up employment by the student, whichever is earlier.

The rates of interest on such at present are as under :-

Loan up to Rs. 25,000/- 12% per annum

August 1, 1997
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Loan above Rs. 25,000/- and
up to Rs. 2,00,000/-

13.50% per annum

For loan above R.s 2,00,000/- Banks are free to
determine the rates

of interest.

While educational loans are granted on clean basis,
guarantee/collateral security is taken on the merits of each
case.

A statement indicating details of figures of outstanding
of education loans for the period ended March 1994 to March
1996 by nationalised banks, as provided by RBI, is attached.
The RBI have reported that the percentage of recovery of
these loans varies from bank to bank, ranging from 22% to
89%.

Statement

Outstanding Loans given to Education by Nationalised Banks for the period ended
March, 1994, March, 1995 and March, 1996

(Rs. in 000's)
S~No Name ofBank March, 1994 March, 1995 March, 1996 (Provisior.wal)‘
No. of Amount  No.of  Amount No. of Amount
Alcs Outstanding Alcs Outstanding Ales Outstanding

1 2 3 S 4 7 5 6 7 - 8
1. Allahabad Banlr(mh - 117 34362 106 6495 - 101 7188
2. Andhra Bank 906 63040 725 51435 887 55100
3. Bank of Baroda 3531 117213 3157 126000 3329 83760
4. Bank of India3573 86057 3915 96086 3940 112842
5. Bank of Maharashtra 641 12630 1056 26346 1077 21756
6. Canara Bank 21692 549407 22996 651571 25498 857763
7.  Central Bank of India 2697 25232 2694 31534 3257 71911
8.  Corporation Bank 596 12885 708 17233 676 18238
9. Dena Bank 1020 11028 1005 14382 922 15544
10. Indian Bank 360 5820 531 34310 1157 71616
11.  Indian Overseas Bank 1051 16080 1221 36533 1189 30163
12. Oriental Bank of

Commerce 88 3108 88 3196 284 4491
13. Punjab National Bank 769 20915 763 20278 586 25489
14. Punjab & Sind Bank 51 727 27 1710 27 1645
15. Syndicate Bank 8186 129098 7573 125018 6313 110945
16. United Bank of India 819 8825 734 9008 763 9526
17.  Union Bank of India 990 21960 1073 30737 1221 45848
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1 2 3 4 7 5_-_ o 6 A 7A 8 -
18. UCO Bank 461 10958 687 9576 687 9576
19. Vijaya Bank 835 12180 892 21608 946 33554
Total 48563 1141525 40051 1313056 52860 1586955
[Translation] (v) Review of systems and procedures relating to
sales and marketing of coal.
Coal Supply by CCL
Loan to Farmers
*147. SHRI RAM TAHAL CHOUDHARY :

SHRI PAWAN DIWAN :
Will the Minister of COAL be pleased to state :

(a) whether the Government have recently received
some complaints against Central Coalfields Ltd. regarding
large scale irregularities committed in the marketing of Coal
to power plants/industrial units;

(b) if so, the details of major complaints received in
this regard and the number of cases assigned to the
intelligence/CBlI for investigation and the number of complaints
investigated during the last three years;

(c) the number of irregularities disclosed during the
above period and the amount involved therein alongwith the
action taken against the culprits; and

(d) the details of the measures proposed to be taken
for effective marketing, scrapping the premium and to check
blackmarketing due to imbalance in the demand and supply?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) to (c) : In January,
1997, Miristry of Coal received some newspaper reports that
during the raids conducted by the Income Tax Department on
17.1.97 at Ranchi and other places, involvement of some
officers of Central Coalfields Limited (CCL) in irregular supply
of soft coke and non-coking coal was found with a coal trader
of dubious distinction. Coal India Limited has been asked to
conduct a thorough investigation to bring out the facts of the
case. No other major complaint has recently been recieved
by Ministry of Coal against the company regarding supply of
coal to power plants and industrial units.

(b) The measures being taken by the nationalised
coal companies, including CCL, for these purposes includes:-

(i) Frequent surprise check at different sales
centres and loading points.

(ii) Rotational transfer of sales staff from sensitive
to non-sensitive places.

(iii) Installation of electronic weighbridges with
automatic weight punching device.

(iv) Inspection of coal consuming industrial units
whenever complaints are received about misuse and black-
marketing of coal.

*148. SHRI N.J. RATHWA : Will the Minister of
FINANCE be pleased to state :

(a) the number of small farmers to whom loan has
been provided toinstall tubewells in the country by the Regional
Rural Banks during the last three years, till date, State-wise,
particularly in the tribal, rural and backward areas of Gujarat;

(b) the number of small farmers belonging to the
Scheduled Castes/Scheduled Tribes among them;

(c) the details of the difficulties arising in the distri-
bution of loan during the said period; and

(d) the steps taken or proposed to be takento remove
these difficulties?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM):
(a) and (b) National Bank for Agriculture and Rural Develop-
ment (NABARD) has reported that loans for sinking tube-wells
are generally availed of by farmers having large holdings, while
small and marginal farmers normally avail of loans for other
minor irrigation activities such as dug wells and pumpsets.

NABARD extends refinance support to Regional Rural
Banks (RRBs) against their landings for minor irrigation
purposes including tube-wells, dug-wells, pumpsets and other
minor irrigation activities in favour of small and marginal
farmers constituting their target clientele group. The State-
wise amount of refinance disbursed by NABARD in favour of
RRBs, during the last three years, under minor irrigation, is
furnished in Statement-l. NABARD has reported that
disaggregated data in the manner sought for, particularly
regarding Scheduled Casts (SC)/Scheduled Tribe (ST)
beneficiaries under the category of small and marginal farmers,
is not available with them. However, the State-wise details of
total loan outstanding together with number of SC/ST
beneficiaries assisted by the RRBs for various activities
including minor irrigation, as at the end of March, 1994, 1995
and 1996 (latest available) are glven in Statement-li. Further,
as reported by NABARD, none of the RRBs in Gujarat are
reported to have financed installation of any tube-wells in the
State during the last three years.

(c) and (d) Some of the major constraints observed in
financing of tube-wells and steps taken by NABARD to remove
such constraints are given below.

i) The land holding of small farmers is too small
compared to irrigation command of tubewslls. The irrigation
water thus cannot be fully used within the land holding of the
small farmers.
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ii) The investment cost of tubewells is normally
very high and beyond the repayment capacity of the small
and marginal farmers.

August 1, 1997
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Statement-|

State-wise disbursment of Refinance in NABARD in favour
of Regional Rural Banks under Minor Irrigation during
1994-95, 1995-96 and 1996-97

iii) There are delays in energisation of pumpsets
by State Electricity Bords. NABARD has taken up with (Rs. in lakhs)
respective State Governments for speedier connections to
pumpsets installed by farmers. . 1994-95 1995-96 1996-97

) . Andhra Pradesh 398 332 389

iv) Large number of blocks have been classified as
dark and grey areas thereby restricting the financing of tube- Assam 4 2 5
wells. In Gujarat, as many as 45 blocks have been classified  Bihar 358 356 348
as dark and 35 as grey (as classified in the year 1994).

Gujarat "

NABARD has requested State Governments for carrying out ] 3 125 136
macro-level studies to identify pockets where it is possible to Haryana 7 17 19
set up minor irrigation structures. Himachal Pradesh - - 5

v) There has been over-exploitation of ground water Jammu & Kashmir 10 6 2
in cetain pockets due to unregulated siting of minor irrigation  Karnataka 971 763 850
struct.urgs in the absence of legal provisions. In Gujarat Kerala 195 297 435
aexploitation of ground water has exceeded 100% of annual
recharge in 29 Talukas spread over six districts of the state Madhya Pradesh 328 312 390
and as such scope for financing minor imigation schemes in  Maharashtra 64 206 300
these districts has been largely restricted. Orissa 157 178 300

vi) in Gujarat, large tracts of land in the coastal  Punjab 43 60 -
areas have the problem of sea water ingress and salinity. Rajsathan 192 220 854

vii) Failed well compensation scheme (FWCS)is not Tamil Nadu 6 5 13
in operation in some of the State including Gujarat as a result  Utar Pradesh 1535 1646 1409
of which small farmers find it difficult to manage the risk of
failure of wells. NABARD has been pursuing with the State VESI Bengal 3 44 52 27_»_
Governments for introduction of FWCS. TOTAL 4425 4577 5282

Statement-l|
State-wise Outstanding Loans/Advance of RRBs to SCs/STs as
at the end of March 1994, 1995 & 1996
B (Rs. in lakhs)
Sl.  State Loans & Advances outstanding as on
No. 31.03.94 31.03.95 31.03.96
No. of No. of No. of

Accounts Amount Accounts Amount Accounts Amount
1 2 3 4 5 6 7 8
1. Andhra Pradesh 366014 13243.98 265856 10057.04 266495 11232.94
2.  Arunachal Pradesh 4585 171.10 5757 204.04 - -
3. Assam 74544 2594.84 77052 2936.49 81262 3823.99
4. Bihar 279179 6284.00 507874 12068.31 617720 17196.28
5. Guijarat 77270 2564.91 77060 3104.26 94323 4336.34
6. Haryana 26793 1331.60 46722 2109.00 47665 2393.27
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e I s s« 1 g
7. Himachal Pradesh - ——‘—#_tﬁw o j - ‘1 37:;7175 7669,#3'5
8. Jammu & Kashmir 7489 288.10 - - 7047 371.00
9. Karnataka 151659 4965.23 145038 5574.23 171374 7242.46
10. Kerala 41254 894.00 42155 1029.00 37097 1809.60
11. Madhya Pradesh 424542 11870.09 512416 14031.94 432316 14901.85
12. Maharashtra 99308 3542.58 104634 4022.01 106456 3912.63
13. Manipur - - 686 30.32 - -
14. Meghalaya 18299 805.20 - - 20734 117212
15. Mizoram - - - - 10393 1009.25
16. Nagaland 1170 70.51 1187 72.15 1188 84.98
17. Orissa 188626 3738.47 348588 7990.09 391590 9326.32
18. Punjab 47360 2267.25 28922 1639.50 35901 1838.00
19. Rajasthan 206748 6655.94 207988 7708.82 193040 8517.65
20. Tamil Nadu 28369 1105.74 17459 875.97 42756 2209.98
21. Tripura 101610 2649.22 105367 3075.09 106531 3478.76
22, Uttar Pradesh 434349 16188.03 659310 28118.30 687482 33595.53
23. West Bengal 97327 2414.28 322259 9063.42 399998 12547.52

~Teml | 2676505 T e34513 3476330 Ti3705.08 3764683 141670.30
[English] (a) whether the Government have decided to grant

Vigilance Cell for Monitoring Banks

*149. SHRI MRUTYUNJAYA NAYAK :
SHRI SATYAJITSINH DULIPSINH GAEKWAD:
Willthe Minister of FINANCE be pleased to state:
(a) whether the RBI propose to set up a Vigilance

Cell to monitor banks; and

(b) it so, the main objectives behind the constitution
of this cell alongwith the functions and the composition of the
proposed cell?

THE MINISTER OF FINANCE (SHRIP. CHIDAMBARAM):
(a) Reserve Bank of India have reported that there is no
proposal to set-up a Vigllance Cell to monitor banks.

(b) Does not arise.
Autonomy of Navaratnas
*150. SHRI ISWAR PRASANNA HAZARIKA :
SHRI SANDIPAN THORAT :

Will the Minister of INDUSTRY be pleased to
state :

full operational autonomy 1o the nine Navaratnas among public
sector enterprises;

(b)

which such autonomy

() whether a policy different from the existing one
is proposed to be followed in the matter of the Board level
appointments of the said Navaratnas;

(d)

(e) whether the said enterprises are proposed to be
taken out of the, purview of the Government vigilance, audit
and Investigation agencies; and

)

THE MINISTER OF INDUSTRY (SHRd MLIRASOLI
MARAN) : (a) and (b) The Government have granted greater
autonomy and operational freedom to nine public sector
enterprises (Navaratnas) subject to certain conditions and
guidelines. Greater autonomy has peen granted toincur capital
expenditure, enter into technology joint venturgs oOf strategic
alliances, to obtain technology and know-how, to effect
organisational restructuring, creation and winding up of all posts
upto Board level, to structure and implement schemes relating
to personnel and human resource management, to raise capital

if so, the areas of management in respect of
is likely to be granted;

if so, the details thereof;

if so, the facts therebf ?
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from domestic and international markets, to establish financial
joint ventures and wholly owned subsidiaries subject to certain
financial limits.

(c) and (d) The selection and appointment of full-time
Directors and Part-time Government Directors would continue
to be done as per existing practice. However, the selection of
non-official part-time Directors in these Navaratna companies
would be done by a Search Committee already set up by the
Government to facilitate the induction of professional non-
official part-time Directors of impeccable stature and
background.

(e) and (f) There is no proposal at present to take them
out of the purview of Government vigilance, audit and other
investigating agencies.

Industrial Policy for North-Eastern Region

*151. SHRI BAJU BAN RIYAN :

DR. ARUN KUMAR SARMA :

Will the Minister of INDUSTRY be pleased to
state :

(a) whether there is any proposal under conside-
ration of the Government to formulate a separate Industrial
Policy for the North-Eastern Region;

(b) if so, the details thereof alongwith salient features
of the Policy?

(c) the time by which the final decision is likely to be
taken in this regard,

(d) the benefit expected from this new policy; and
(e) if not, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (e) Yes, Sir. Aproposal to formulate a separate
industrial Policy for North-Eastern Region is under conside-
ration of the Government. The final declsion in this regard is
expected to be taken shortly. The Policy package will
accelerate industrial development in the North-Eastern Region.

Export of Gold Jewellery
*152. Dr. M. JAGANNATH :
SHRI T. GOPAL KRISHNA :

Will the Minister of COMMERCE be pleased to
state :

(a) whether under Import Policy Scheme, 1996-97,
gold is given on loan to exporters by MMTC for converting it
into ornaments;

(b) if so, the details thereof and total quantity of goid
so given during 1997 till July for such conversion;

() whether gold jeweliery exported to Dubai was
fake and returned back after over a year;
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(d) if so, the details thereof; and
(e) the action taken against the guilty firm/officials ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
Yes, Sir. Under the Exim Policy, 1992-97, MMTC as one of
the nominated agencies was issuing gold on loan basis to the
exporters in EPZs/EOUs and in DTA for manufacture and
export of gold jewellery against specified bank guarantees
and continued to do so during 1996-97. Total gold supplied by
MMTC to the exporters on loan for manufacture and export of
gold jewellery in 1997 till 15.7.1997 is 5091 kgs.

(c) to (e) Five Export parcels involving two parties were
recalled in Feb, 1996 to India from Dubai for verification. These
parcels were opened in the presence of officials from
Directorate of Revenue Intelligence (DRI) and the Central
Intelligence unit of customs and discrepancies were found in
these parcels. Investiga-tions have been started by the
Customs Department and the DRI against these parties.

Bank Scams
SHRI RAMESHWAR PATIDAR : -
SHRI AJMEERA CHANDULAL :

*153.

Willthe Minister of FINANCE be pleased to state:

(a) the number of scams which have taken place in
the Pulbic Sector Banks during the last three years and the
details thereof;

(b) the modus-operandi adopted in each case;

(c) the number and details of bank officers involved
in these scams;

(d) the action taken in the regard by the Government;

(e) the present status of enquiry in respect of each
scam; and

(f) the steps taken by the Government to provide a
fool-proof banking system to the public ?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM):
(a) to (f) The information relating to number of frauds detected
in public sector banks, amount involved and action taken
against delinquent employees for their involvement in frauds
during the years 1994, 1995 and 1996 is given below :-

1994 1885 1996
1 2 3 4
Number of frauds 2266 1890 1854
Amount of Involved  20007.88  11551.12 31837.83
(Rs. In lakhs) +Uganda Shilling

9844000
Action Taken against officers
(a) No. of employees 50 33 46
convicited
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1 2 3 4
(b) No. of employees 9248 1160 1207
awarded major/minor
penalty
(c) No. of employees 360 301 331
dismissed/discharged
removed

Withdrawal from deposit accounts through forged
Instruments fradulent encashment of negotiable instruments
by opening accounts In fictitious names, misappropriation
through manipulation books of accounts, frauds in clearing
transactions, misuse/ovestepping of lending/discretionary
power and frauds in foreign exchage by providing fake import
bills etc. are some of the methods used in perpetration of the
frauds.

The Public Sector Banks at the Instance ot Government
and RBI have taken several steps from time to time for
prevention of frauds. These steps include issue of comprehen-
sive guidelines by RBI for strengthening the control mechanism
in banks, review of fraud cases on a continual basis by RBI,
advising the banks of modus-operandi In ingenlous cases
alongwith required safeguards to prevent thelr recurrence,
proper training of operational personnel and investigations and
scrutiny into reported cases of major frauds as well as snap
inspections covering systems and procedures and control
arrangements in fraud prone areas by the RBL.

Fiscal Deficit

*154. SHRI ASHOK PRADHAN - Will the Minister ot
FINANCE be pleased to state :

(a) the extent to which the fisoal deficit has been
reduced in the country during the last three years, year-wise;

(b) whether a source of International Monetary Fund
has stated that India’s fiscal deficit is likely to remain too large;
and

(c) it so, the reaction of the Govemment thereto?

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM):
(a) The fiscal deficit of the Government of india which was
7.4% of GDP in 1993-94 was reduced to 6.1%, 5.5% and
5.0% ot GDP in the years 1994-95, 1995-96 and 1996-97
(RE) respectively.

(b) IMF, after consultation with India in July, 1997
have noted that while India’s overall economic performance
had remained broadly tavourable, the targeted reduction of
fiscal deficit in 1997-68 might be difficult to achieve |f the
anticipated revenue receipt did not materialise.

(c) The fiscal deficit in 1897-98 (BE) is estimated at
4.5% of GDP. Government would endeavour to contain the
fiscal deficit by Increasing recelpts and restricting expenditure.

Anti-Dumping Duty

+155. LT. GEN. PRAKASH MANI TRIPATHI :
SHRI R. SAMBASIVA RAO :

To Questions 34

Will the Minister of COMMERCE be pleased to
state :

(a) whether European Commission has imposed
anti-dumping duty on impornt of cotton-type bed lines and
unbleached cotton grey tabrics from India at the highest duty
of 27.3% in comparison with the import duty from Pakistan at
the rate of 8.2%,;

(b) if so, the details thereof and its likely impact on
export of the said Product,

(c) whether the matter has been taken up with
European Commission; and

(d) it so, the result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
The Eurpoean Commission (EC) has decided to impose
provisional anti-dumping duties at rates ranging from 3.9% to
27.3% on the imports of cotton type bed linen orginating in
india and at the rates ranging from 6.5% to 8.2% on those
from Pakistan. The provisional anti-dumping duties have come
into effect from 13th June, 1997 for 2 period of six months.
These measures have adverse impact on Indian.exports, as
the bed linen is an important constituent of our Textile exports
to European Union market.

(c)and (d) The Government of India has taken this matter
with the European Union through the Indian Embassy but no
response has been received so far.

Dumping of Surplus Waste

*156. SHRIMAT! JAYAWANT! NAVINCHANDRA
MEHTA : Wil the Minister of COMMERCE be pleased to
state :

(a) whether some foreign countries are indulging
in dumping the toxic-waste, electronic graphite etc., in the
country;

(b) it so, the details thereof, ltem-wise and country-
wise; and

(c) the pracautionary measures being taken in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) to (c) The
Designated Authority appointed under the Customs Tariff Act
and the Rules made thereunder investigates into the
allegations of dumping In accordance with the provisions of
the Act. The recommendations of the Designated Authority
are announced by way to Gazette Notifications and are
appealable before. the Customs, Excise, Gold (Control)
Appellate Tribunal (CEGAT).

The Designated Authority has not received any complaint
with regard to dumping of toxic waste and electronic graphite.
The Designated Authority has, however, received a petition
alleging dumping of graphite electrodes from USA, China PR
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and Europe, and the case is under investigation. The Authority  of anti dumping duties, provisionally, the detalls of which are

has announced preliminary findings, recommending impostion  given below :
Products " Nameofthe  Sizeofthe Amount Duty
originating in or exporter graphite electrode (Rs. per MT)
exported from
Germany a) SGL Carbon AG 28"-30" NIL
22"-26" 9021
All other sizes 20933
b) Exporters other All sizes 20933
than above
France Any exporter All sizes 29695
Italy Any exporter All sizes 21645
Austria Any exporter All sizes 27347
Spain Any exporter All sizes 17125
Belgium Any exporter All sizes 16918
Appointment of Judges As of now, the statuts quo has been maintained since
+157. SHRI PRAMOD MAHAJAN : 1993 in the matter of appointment and transfer of judges.

SHRI BRIJ BHUSHAN TIWARI :

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether the Government have taken and impor-
tant decision to reverse the guidelines of the Supreme Court
of 1993 regarding appointment of judges;

(b) if so, the details thereof and the reasons there-
for; and
(c) the impact of this decision on general public and

independence of judiciary?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) and (b)
The Government decided to introduce a Constitution Amend-
ment Billin Parliament to make changes in the existing system
of appointment of Judges of the Supreme Coun, Chief Justices
of the High Courts, Judges of the High Courts and transfer of
Chief Justices and Judges of the High Courts. The Government
felt it necessary to amend the Constitution to reiterate and
spell out the intent of the framers of the Constitution clearly
and unambiguously with a view to keep it beyond the pale of
any controversy. Accordingly, the Constitution (Eighty-Second
Amendment) Bill, 1997 was ciruclated to members of the Lok
Sabha in March, 1997.

(c) The provision of the draft bill evoked a mixed
response from Members of Parliament, legal and constitutional
experts and other public figures. These reactions are being
considered by the Government.

Regional Imbalances

*158. PROF. P.J. KURIEN : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the liberalisation has only accentuated
the regional imbalances in the. country;

(b) if not, the parameters to show that the regional
imbalances have declined; and

(c) the steps proposed to be taken by the
Government to remedy the situation ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c) The information on economic indicators
at the regional level is not being centrally maintained. However,
data on per capita Net State Domestic Product in the pre
liberalised period (1990-91) and 1993-94 do not indicate any
accentuation in regional imbalances in the country across the
states. With the industrial delicensing under the new Industrial
Policy, locational decisions are left to the commercial
perception of individual Investors.

Export of Granite

*159. SHRI K.P. SINGH DEO : Will the Minister of
COMMERCE be pleased to state :

(a) the countries to which granite is being exported
at present;

(b) whether the Government propose to impose
restriction on export of granite;

(c) if so, by when;
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(d) the reasons for imposing restriction onits export;
and

(e) the steps taken to provide relief to the domestic
granite processing units?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) The
countries to which granite in various forms is exported are
ltaly, People’s Republic of China, Japan, Belgium, Taiwan,
USA, Thailand, Indonesia, Singapore, U.K., UAE and
Netherlands.

(b) No, Sir.
(c) to (e) Does not arise.
[Translation]

Loan to Priority Areas by
Nationalised Banks

*160. JUSTICE GUMAN MAL LODHA :
PROF. PREM SINGH CHANDUMAUJRA :

Will the Minister of FINANCE be pleased to
state :

(a) whether Nationalised banks have been directed
to provide 40 per cent of their total loan to priority areas;,

(b) if so, the details thereof, the reasons therefor
and when these directions were given to banks;

(c) whether according priority to development of
industry and agriculture has become necessary in the present
changing scenario and the need of capital investment in these
sectors is being felt more;

(d) if so, the reaction of the Government in this
regard,

(e) whether the Government propose to issue
directions to the banks to increase the percentage of loan to
priority areas;

f) if not, the reasons therefor; and

(9) the effect thereof on the profitability of Regional
Rural Banks?

THE MINISTER OF FINANCE (SHRIP. CHIDAMBARAM):
(a) and (b) At present, nationalised banks are required to lend
40% of their net bank credit to the priority sector. Reserve
Bank of India (RBI) have reported that in pursuance of the
report of the ‘Working Group on the modalities of
implementation of the priority sector lending the 20-Point
Programme’, the banks were advised in October 1980 to
achieve a target of 40% of net bank credit by March, 1985.
The main objective ot directed lending and to priority sector is
to assist the weeker sections and the small borrowers under
important segments of the economy. Against the target of 40
per cent, the lending of public sector banks as on the last
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Friday of March 1995, March 1096 and March 1997 is as
given below :

As on the last Percentage of prlorit;

Friday of sector lending to net
bank credit

March 1995 36.56

March 1996 37.75

March 1997 41.72

(c) and (d) Under the priority sector, banks have been
advised to achieve a sub-target of 18 per cent to agriculture
in view of the importance of agriculture to our economy.
Lending to SS! Sector is also part of Priority Sector lending.

(e) and (f) The target for priority sector lending of public
sector banks is considered adequate. There is no proposal at
present to increase the target beyond 40% of net bank credit.

(@) Regional Rural Banks (RRBs) were originally
allowed to lend only to the Target Group comprising small and
mariginal farmers, land less labourers, rural artisans and other
weaker sactions of society. Subsequently, they were atlowed
to lend upto 60% of their incremental lending during the year
to Non-Target group borrowers. After a review in 1997, RRBs
have been advised that from the financial year beginning 1st
April, 1997, the advances of RRBs to priority sector borrowers
should constitute 40% of their outstanding advances as in the
case of commercial banks. From 26th August, 1996, interest
rates of RRBs have been deregulated. These measures,
including realocation of loss making branches, more liberal
Branch Licensing Policy, better avenues of business (fund and
non-fund) and investment of surplus funds and reduction in
transaction costs is expected to improve the profitability of
RRBs.

[English]
Deposits in NBs

1546. SHRI RAM NAIK : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of deposit received by the
Nationalised banks (NBs) during the year 1996-97, month wise;

(b) the total amount of loans advanced
by nationalised banks every month during the year 1996-97,

(c) whether the Government are aware that the
nationalised banks are flush with funds and are unable to find
profitable avenues to the increasing deposits; and

(d) it so, the steps proposed to be taken by the
Government to ensure full utilisation of the increasing
deposits?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (d) The
information is being collected and will be laid on the Table of
the House to the extent available.
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Guidelines for Health Insurance Companies

1547. SHR! BHAKTA CHARAN DAS : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government propose to lay down
some guidelines for health insurance companies;

(b)

(c) the time by which such guidelines are likely to be
made effective; and

(d)

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (d) Under the
existing Insurance Laws the general insurance business is an
exclusive privilege of General Insurance Corporation (GIC) of
India and its four subsidiaries. The intension of Government
has been announced in the Budget Speech to enable general
insurance industry to float joint ventures and also to allow the
entry of selected Indian Companies in the health insurance
sector. Comprehensive regulations will be made and enforced
by the Insurance Regulatory Authority for all the health
insurnace service providers.

if so, the details of such guidelines;

the steps being taken or proposed to be taken in

Cll Study on Domestic Savings In India

1548. SHRI SULTAN SALAHUDDIN OWAIS! : Will the
Minister of FINANCE be pleased to state :

(a) whehter the Confederation of Indian Industries
study on domaestic savings in India has suggested a muiti-
pronged approach to give a fillip to low savings ratio in India;

(b) if. so whether the study states that higher
domestic savings checks external liability to a large extent and
lowers the dependence of foreign savings;

(c)

report;

(d)

and

if, so the other suggestions made in the study

whether the government have examined them;

(e) if, so the action taken thereon ?
THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) Yes, Sir.

(c) The other major suggestions made in the study
report for increasing the level of savings in the country, inter-
alia, include, increasing the etiectiveness and efficiency of the
financial institutions for mobilisation of savings, tapping the
potential in the rural area; de-regulation of borrowing and
lending rates; curbing the growing dis-savings by government
and reduction in fiscal and revenue déeficit.

(d) and (e) : The Central Government Budget for 1997-
98 contains various measures/policy changes which are likely
to have a positive impact on savings. In making policy changes
the suggestions received from various institutions/individuals
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are considered keeping in view the emerging economic
situation.

Suggestion made by Andhra Pradesh
in Law Ministers's Conference

1549. DR. T. SUBBARAMI REDDY :
SHRIMATI LAKSHMI PANABAKA :
SHRI G.A. CHARAN REDDY :

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) the main suggestion regarding setting up of
Supreme Court Bench in Andhra Pradesh and increase in the
number of High Court judges made by the State Government
during the Law Minister's Conference held recently;

(b)

(c) whether the State Government had made a
severe criticism regarding the slow progress in judicial reforms;

(d) if so, whether the Union Government have
decided to constitute a six Members Committee to go into
this question; and

(e)

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) and (b)
Representations/suggestions have been made by the various
BarAssociations, State Governments and other Organisations,
from time to time, for setting up of Benches of the Supreme
Court in various states, including Andhra Pradesh. According
to Article 130 of the Constitution, the Supreme Court shall sit
in Delhi or in such other place or places, as the Chief Justice
of India may, with the approval of the President from time to
time, appoint. As such, the matter was referred to the Chief
Justice of India. No proposal has been received from the
Chief Justice of India in this regard. No action is contemplated
by the Central Government till such a proposal is received.

the reaction of the Union Government thereto;

if so, the details thereof ?

The Judge strength of all the High Courts, including
Andhra Pradesh High Court, was received in 1995 on the
basis of guidelines formulated on the recommen-dation of
the Chief Justice of India. The Judge strength of Andhra
Pradesh High Court was accordingly increased from 36
permanent/Additional Judges to 39 permanent/Additional
Judges. As per the resolution passed in the Conference of
the Chief Justices of High Courts and the Chief Ministers of
States, the next review of Judge strength of High Courts will
be due in 1998.

(c) The State Government expressed concern over
the delay in disposal of cases in Courts and suggested that
serious thought should be given to maintain public confidence
in our judicial system.

(d) and (e) A Committee consisting of Law Ministers of
six States namely Andhra Pradesh, West Bengal, Himachal
Pradesh, Tamil Nadu, Mizoram and Rajasthan was set up
for follow-up action.
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[Translation]

World Bank Assistance to Rajasthan

1550. VAIDYA DAU DAYAL JOSHI : Will the Minister
of FINANCE be pleased to state :

(a) the details of schemes which are being
implemented with the World Bank assistance in Rajasthan
and the project-wise detalls about the present status thereof;

(b) the assistance provided in each case;

(c) the details of projects pertaining to the State
pending with the Union Government for approval and since
when; and

(d) the time by which these projects are likely to be
approved ?

THE MINISTER OF STATE IN MINISTRY OF FINANCE
(SHRI SATPAL MAHARAJ) : (a) and (b) The details of on-
going World Bank aided projects in the State of Rajasthan is
as follows :-

(In US$ million)
Name of the Project Donor Amount Utilisation
Agency as on 31.5.97
1. Rajasthan ADP IDA 113.41 _53_9_0:1

Besides this State sector project, there are various multi-
state and central sector projects in which State of Rajasthan
is one of the beneficiary. These include Integrated Watershed
Development (Plains), Dam Safety, Eco Development,
Population-IX, Cataract Blindness control, National Leprosy
Elimination, National AIDs Control, Vocational Training and
Technicians Education projects.

(c) and (d) A number of projects, in which State of
Rajasthan may be one of the beneficlary, have peen posed
to the World Bank for possible assistance. These are National
Malaria Control, Reproductive and Child Health Services,
Rajasthan State Highway, Rajasthan Water Resources
Consolidation, Rajasthan Water Sewerage, Jaipur Water
Sewerage & Sanitation and Reform & Bestructuring of
Rajasthan Power Sactor. These projects are atvarious stages
of processing and the details including the amount and the
time likely to be taken in respect of these projects will depend
upon finalisation and agreement on various conditions
petween Government and the World Bank.

[English]

Letters from MPs regarding Non-Banking
Finance Company

1551. SHRI SURESH PRABHU - Will the Minister of
FINANCE be pleased to state :

(a) the number of letters from Members of
Parliament pending with the Government since March, 1997
regarding functioning of a major Residuary Non-Banking
Finance Company,
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(b) whether the Government have taken any final
view in the matter raised in the letters;

() it so, the detalils thereof; and

(d) if not, the time by which a final decision is
expected to be taken in this regrad ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRISATPAL MAHARAJ) : (a) to (d) The qu estion
refer to "a major Residuary Non-Banking Finance Company".
Since it is not clear to which RNBC the question relates, it
has been possible to frame an appropriate reply.

Acquisition of land by Coal India Limited

1552. SHRI ANIL BASU : Will the Minister of COAL
be pleased to state:

(a) the total area of land in the possession of
different subsidiaries of Coal India Limited by virtue of the (i)
Lease-hold land (i) Land purchased directly from the land
owners (i) Land acquired under Land Acquisition Acts (both
Central and State Acts) (iv) Land acquired under C.B.A. Act
(v) Vested Land received from the respective State Govern-
ments (vi) Vested Land in possession without obtaining prior
permission from the respective State Governments,
subsidiary-wise;

(b) the number of families affected due to acquisi-
tion of land during each of the last three years, subsidiary-
wise;

() the number of families rehabilitated out of them
so far;

(d) the number of claimants still to be rehabilitated;
and

(e) the reasons for delay in offering them rehabili-
tation and the time by which all the families are likely to be
rehabilitated?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH) : (a) to (e) The information
is being collected and will be laid on the Table of the House.

Frauds in Bihar

1553. SHRIJANG BAHADUR SINGH PATEL : Willthe
Minister of FINANCE be pleased to refer to the reply given to
Unstarred Question No. 3273 dated March 14,1 997 regarding
“frauds in Bihar" and state:

(a) whether the information has since been
collected;

(b) if so, the details thereof;

(c) the action taken/proposed to be taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) Yes, Sir.



43 Written Answers

The news-item appearing in the Hindustan Times dated
6-11-1996 refers to a sum of Rs. 257 crores being written off
as bad debts by Bihar State Co-operative Bank (BSCB). It
had been reported by National Bank for Agriculture & Rural
Development (NABARD) that there had been no write-off of
any loan as bad debt by BSCB. However, the departmental
audit report of the bank for the year 1993-94, received in
March 1996, revealed certain irregularities in sanction of
loans to four Regional Weaver's Unions amounting to Rs.1.45
crores in 1986-87 and 1987-88. BSCB has, on the basis of
the audit report and on the basis of verifications, decided to
file cases againstconcerned persons. The matters is reported
to be followed up by the Vigilance Cell of the Co-operation
Department of the State Government of Bihar.

Rubber Processing Unit

1554. SHRI T. GOVINDAN : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Government propose to set up a
rubber processing unit in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) As per the present policy, no permission or
Industrial Licence is required to set up a rubber based
industry. Government does not propose to set up a rubber
processing unit in Kerala.

(b) Does not arise.
Burn Standard Co. Ltd.

1555. SHRI HARADHAN ROY : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the counter guarantee of Rs. 49.50
crores, as mentioned in reply to Unstarred Question No. 5498
dated 9.5.97 relates to earlier loans taken by the Company
from the financial institutions;

(b) if so, the details thereof;

(c) whether Burn Standard Co. Ltd. has not been
receiving any further working capital requirement against
this counter guarantee from the banks;

(d) if so, the details thereof; and

(e) the steps taken by the Government in this
regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir.

(b) Does not arise.

(c) to (e) Burn Standard Company Ltd. (BSCL) has been
enjoying the credit facilities from United Bank of India (UBI)
for Rs. 49.50 crore since 1990. However, on the request .of
Union Bank of India (UBI), the Government has given counter
guarantee of said amount. No additional working capital
beyond th:e above has been sanctioned by the bank.
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World Bank Loan

1556. SHRI G.A. CHARAN REDDY :
DR. T. SUBBARAMI REDDY :
SHRIMATI LAKSHMI PANABAKA :
SHRI R. SAMBASIVA RAO :

Will the Minister of FINANCE be pleased to state:

(a) the details of schemes implemented in Andhra
Pradesh with the assistance from the World Bank and the
extent to which the assistance has been utilised during the
last three years;

(b) whether a team of officials of the World Bank
had discussions with the State during May, 1997 and
discussed the modalities regarding utilisation of the assistance
extended to the State;

(c) if so, whether the World Bank has given some
suggestions in regard to utilisation of funds and implemen-
tation of the schemes proposed to be adopted in the State;

(d) if so, the main suggestions made by the World
Bank and the extent to which the State Government has
agreed to implement these;

(e) the total loan which the World Bank has agreed
to provide; and

(f) the steps being taken to utilise the loan fully?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAUJ) : (a) and (b) The details
of on-going State sector World Bank aided projects in the
State of Andhra Pradesh is as follows :-

(in US$ million)
Utilisation
1993-94 1994-95 1995-96

Name of the Project Amount

1. A.P. First Referral 125.68 1.50 049 6.12
Health Systems
2. A.P. Forestry 77.64 5.46 260 14.08

3. Hyderabad Water

Supply 89.36 2.60 8.22 16.47
4. Ifird A.P. irrigation 325.00 The Loan has been declared
effective on 3.7.97.
5. A.P. Hazardous 150.00 The Loanis not yet effective.
Mitigation Emergency
Cycione
(b) No, Sir.

(c) and (d) Do not arise.

(e) and (f) A number of projects, in which state of Andhra
Pradesh may be a beneficiary, have been posed to the World
Bank for possible assistance. These include A.P. Economic
Restructuring, A.P. Power Sector Reform, Hyderabad Water



45 Written Answers

Supply-!l and District Poverty Initiative Projects. These
projects are at various stages of processing and the details,
including the amount and the time likely to be taken in respect
of these projects, will depend upon finalisation and agreement
on various conditions between Government and the World
Bank.

Foreign Trade Barriers

1557. SHRI VIJAY GOEL : Will the Minister of
COMMERCE be pleased to state :

(a) whether the Government's attention has been
drawn to the report of the US Government on Foreign Trade
Barriers, as appeared in Economic Times, dated 3rd April,
1997,

(b) if so, what is Government's reactions to the
contents of this report; and

(c) what steps have been taken by the Government
to ensure that exports to US do not suffer and that India is
able to effectively safeguard its interests and to negotiate
successiully at the WTO and bilateral consultations?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) Yes,
Sir.

(b) The USA Trade Representative (US TR) relea-
ses a report on foreign trade barriers on an annual basis,
which is examined in the Government for possible steps to
ensure that unilateral action is avoided and Indo-US bilateral
trade continues to grow.

(c) The Government takes various steps to ensure
that exports to USA do not suffer and that any action taken
by the USA _based on their analysis is consistent with the
provisions of the WTO Agreements. Further, the Government
itself also identifies non-tariff barriers imposed by India's major
trading panners including USA. Such parriers are then taken
up bilaterally with our trading partners to ansure that market
access of Indian exporters is not unreasonably hindered. In
case of any inconsistency of discrimination, India has a right
to approach the WTO Dispute Settlement Mechanism for
redressal.

[Translation]

Export Oriented Units In
Delhi and Karnataka

1558. SHRI JAIl PRAKASH AGARWAL :
SHRI VIJAY SANKESHWAR :

Will the Minister of COMMERCE be pleased to
state :

(a) the number of export oriented units which have
been set up in Delhi and Karnataka with details of their export
commitment;

(b) the details of the units which have been able
to meet their export commitment with their earning through
export;
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(c) the details of the units which have notbeen able
to meet thelr export commitment and the reasons therefor;
and

(d) the steps taken by the Government to monitor
the performance of these export oriented units?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) As on
31st March, 1997, 28 Export Oriented Units were in produc-
tion in Delhi and 152 Export Oriented Units were in production
in Karnataka. At the time ot seeking approval for the scheme
EOUs indicate export projections for a period of 5 year which
differs from unit to unit. However as per provisions of the
Exim Policy EOUs are required to export a minimum stipulated
FOB value of their production during 5 years as prescribed
for various sectors under the policy.

(b) Export Oriented Units have a 5 year period to
fulfil export projections. However, the monitoring of their
performance is done on annual basis subject to their having
completed one yearor more of production. Accordingly export
performance of 126 units out of a total of 180 units in
production in Delhi and Karnataka monitored upto the period
1995-96 reveais that 69 units have achieved above 50%
upto 100% of their export projections. Value of goods exported
by these units during this period was Rs.102.79 Cr.in respect
of EOUs in Delhi and US § 807.84 Mn. In respect of EOUs in
Karnataka.

(c) 57 units have shown a shortfall more than 50%
in meeting their export projections. The reasons for these
are mainly lack of adequate markets and managerial/financial
problems.

(d) The performance of Export Oriented Units is
reviewed by the Government annually on the basis of
monitoring reports of Development Commissioners of Export
Processing Zones. Since the untis have a minimum five year
period under the scheme to fulfill their export projections,
cases of marginal shortfall in achievement are kept under
which by Development Commissioners while cases of serious
default are referred to Director General of Foreign Trade for
penal action under Foreign Trade (Development and
Regulation) Act, 1992.

[English]
Recovery of Loans in Maharashtra

1559. SHRI SURESH R. JADHAV : Will the Minister
of FINANCE be pleased to state :

(a) the details of the recovery of loans made by
the various public sector banks located in Maharashtra,
particularly in tribal and backward areas;

(b) the extent to which the recovery of loans is less
or more in comparison to other States; and

(c) the steps taken by the Government to provide
more loan facilities to the tribal people of the State ?
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THE MINISTRY OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ): (a) to (c) The
Information is being collected and will be laid on the Table of
the House to the extent available.

Local Head Office of SBI in
Trivandrum (Kerala)

1560. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of FINANCE be pleased to state :

(a) whether the Government of Kerala has made
any proposal ot the Union Government for opening a Local
Head Office to State Bank of India at Trivandrum; and

(b) if so, the action taken by the Union Government
thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) While the
Government of Kerala have made requests for the formation
of a separate circle of State Bank of India (SBI) for Kerala,
SBl presently, has no such proposal to form a separate circle
for Kerala. However, the discretionary power of the Deputy
General Managers in-charge of zonal Offices have been
considerably enhanced and some branches have been
brought directly under the control of functionaries at the Local
Head Office (The branches located in the State of Kerala fall
under the administrative control of Chennai Circle). This
arrangement would expedite decisions baoth in credit and in
general matters.

Andrew Yule Group of Companies

1561. SHRI SANAT KUMAR MANDAL : Will the
Minister of INDUSTRY be pleased to state :

(a) whether employees of the Andrew Yule Group
of Companies are planning the first over strike to protest
against financial irregularities;

(b) it so, the detalls thereof alongwith the details of
financial irregularities;

(c) the details of the other demands of the Joint
Action Committee and the outcome of their meeting with the
Chairman of Andrew Yule Group of Companies; and

(d) the reaction of the Government thereto ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Andrew Yule & Company Limited (AYCL) has
not received any strike notice to protest against financial
irregularities.

(b) Does not arise in view of the reply to part (a)
above.

(c) The other demands of the Joint Action Commi-
ttee (JAC) mainly relate to the spinning off of the Engineering
Division of the Company and its conversion into a Joint
Venture. It was suggested by the Joint Venture Company
(JAC) that the proposal should be reconsidered and ways
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and means for making operations of Engineering Division
viable may be explored. The Management of the company
held discussions with the Unions and explained the urgency
forfinancial and business restructuring and sought their active
cooperation. The representatives of the Unions sought some
more time for the studying the issue and presenting their
views at the next meeting.

(d) Does not arise in view of the reply to part (c)
above.

[Translation]
Closed Textile Mills of Indore

1562. SHRI SUSHIL CHANDRA : Will the Minister of
TEXTILES be pleased to state :

(a) the names of textile mills are lying closed in
Indore and the cases of which are under consideration of
the B.I.F.R. and since when their cases have been under
consideration;

(b) the number of textile mills in respect of which a
decision has been taken to revive them and whether
arrangement has been made for mobilising resources for
their revival; and

(c) the number of textile mills of Indore, out of the
sick mills, which have been given permission to sell their
own land to meet the expenses incurred on salaries of
labourers and other financial liabilities?

THE MINISTER OF TEXTILES (SHRI R. L. JALAPPA):
(a) and (b) There are two mills in Indore, viz. M/s Hop Textiles
and M/s Hukumchand Mills which are reported to be closed
from 6.6.86 and 9.12.91 respectively. These mills have also
been registered with Board for Industrial and Financial
Reconstruction (BIFR) since 1987. BIFR has recommended
a draft scheme in respect of M/s Hope Textiles, and has
recommended winding up of M/s Hukumchand Mills.

(c) The statistics are not maintained centrally.
[English]
Kerala Board of Revenue Abolition Bill, 1996

1563. SHRI N.N. KRISHNADAS : Will the Minister of
LAW AND JUSTICE be pleased to state :

(a) whether the Union Government have recei-ved
a Bill passed by the Kerala assembly namely "The Kerala
Board of Revenue Abolition Bill, 1896" for obtaining assent
of the Hon'ble President of India; and

(b) If so, the action taken by the Union Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
Yes, Sir.

(b) The provisions of the Bill are being examined
by the Central Government.
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Enquiry into CRB Scam

1564. SHRI CHITTA BASU Wil the Minister of
FINANCE be pleased to state :

(a) whether the Inquiry into the CRB Capital Markets
Ltd. is progressing satisfactorily;

(b) it so, the time by which the report likely to be
available with the Government;

(c) whether monitoring of inquiry is being done; and
(d) if so, the agency/agencies thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (d) The main
activities of CRB Capital Markets Ltd. (CRBCML) were hire
purchase, leasing finance and merchant banking. A complaint
was received in December, 1996 by Reserve Bank of India
(RBI) from Tourism Finance Corporation of India Ltd. regard-
ing default of repayment of deposits by CRB Capital Markets
Ltd. Global Trust Bank Ltd. has also reported to RBIin March,
1997 about development of Letter Credit opened by a group
Company. Further, CRBCML fraudulently overdrew its
accounts with the State Bank of India, Mumbai Main Branch
(MMB) for payment of interest warrants, deposit refunds and
brokerage warrants by an amount of over Rs. 58 crores.
Keeping in view the findings of the inspection carried out by
RBI between November, 1996 to January, 1997 and the
subsequent developments, especially relating to the SBI, the
RBI issuad prohibitory orders in April, 1997 under section
45MB(1) & (2) directing the company not to accept any further
deposits and not to alienate any assets without prior
permission of RBI. RBI flied a winding up petition in the Delhi
High Court under section 45 MC of the RBIActon 21.5.1997.
A provisional Liquidator has been appointed by Delhi High
Court. The Liquidator has initiated action to crystallize the
assets and liabilities of the company.

in view of these developments, the Government has
asked the regulators, i.e. RBI and Securities and Exchange
Board of India (SEBI) to undertake a thorough internal review
of the regulatory actions in regard to these companies to
seeif there have been any lapsesin application of regulations
to CRB group of companies or in responding to warning
signals, so that these deficiencies can be corrected. Govern-
ment has also advised the State Bank of India to ascertain
whether there was any internal fallure to acton early warning
singnals emanating from the defaults in the payment
arrangements with CRB Capital Markets Ltd. At the operative
level an inter-departmental group comprising representatives
of Central Bureau of investi-gation (cBy), R8I, SEBI, and
the State Government has been constituted to ensure
concerted action. RBI has also issued detalled instructions
to banks prescribing the procedural safeguards to be taken
into account while providing "at par" payment facilities to
companies.”

in so far as the criminal Investigation and other legal
proceedigs are concerned, it is not possible at this juncture
to fix any definite time frame for their completion.
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Facilities Provided to Handicapped Persons

1565. DR. RAM VILAS VEDANTI :
SHRI SOHANVEER SINGH :

Will the Minister of FINANCE be pleased to state:

(a) the facilities being provided to handicapped
employees in various departments under his Ministry; and

(b) the number of handicapped youths appointed
under Ministry during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) The
information is being collected and will be laid on the Table of
the House.

Production of Silk

1566. SHRI SOHANVEER SINGH : Will the Minister
of TEXTILES be pleased to state:

(a) the target fixed for production of silk in the
country during the Eighth Five Year Plan;

(b) the quantum of silk produced during the above
period;

(c) whether the Government have taken any
concrete steps to boost the production of silk; and

(d) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRIR.L. JALAPPA):
(a) A target to produce 21,400 tonnes of raw silk per annum
was fixed for Vilith Plan Period.

(b) The production of raw silk during the 1996-97
was 14,093 tonnes (provisional).

(c) and (d) In order to supplement the efforts of the
State Sericulture Departments, the Central Silk Boards (CSB)
is implementing a number of schemes/projects/programmes
for promoting development of all the four types of silk. These
include schemes for extension of R&D, training, infrastructural
& extension support to the sector through network of CSB's
units & implementation of certain developmental/incentive
financial assistance schemes for encouraging adoption of
modern sericultural practices for production of quality silk.
Besides, the Central Silk Board has also taken up sericulture
projects like World Bank assisted National Sericulture Project.
(covering 17 States), Action Plan for seven States of North-
Eastern Region etc. in association/collaboration with the
States.

Purchase Centres of JCI

1567. SHRIAMAR ROY PRADHAN : Will the Minister
of TEXTILES be pleased to state :

(a) whether inspite of persistent requests from the
Members of Parliament for the last number of years, the jute
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purchase Centres have not so far been opened by Jute
Corporation of India in North Bengal areas of West Bengal,
Assam and Meghalaya;

(b) if so, the reasons therefor and the target date
by which these are likely to be opened in various areas of
above states; and

(c) The remedial steps proposed to be taken by
the Government to save the jute growers from the clutches
of middle-men, who purchase the jute at a very cheaper rate
and make money by sell the same to Jute Corporation's
Purchase Centres at higher rate?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b) Jute purchase centres of the Jute Corporation of
India (JCI) have already started procurement under Price
Support Operations in North Bengal and Assam from
25.7.1997. As regard Meghalaya, manpower and storage
space are in total readiness, and necessary funds have also
been provided for Price Support Operations. Procurement in
Meghalaya will start on arrival of raw jute in the market.

(c) The Government have released requisite funds
ot JCI to undertake Price Support Operations. JCI have
prepared action plan to enter the market to purchase jute
directly from the growers.

Azad Hind Bank, Calcutta

1568. SHRIRAJA RANGAPPANAIK : Willthe Minister
of FINANCE be pleased to state :

(a) whether the deposits of Azad Hind Bank, Burma
has transferred their deposits to Azad Hind Bank, Calcutta;

(b) whether the Azad Hind Bank, Calcutta Branch
has been merged with Imperial Bank of India (now State Bank
of India);

(c) the total amount deposited and transferred to
Azad Hind Bank, Calcutta Branch;

(d) the name of the persons to whom the balance
amount yet to be paid; and

(e) the steps being taken by the Government for
payment of their amount?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (e) Reserve
Bank of India (RBI) have reported that there are no deposits
of cash, jewellery and ornaments with RBI, Mumbai In the
name of erstwhile National Bank of Azad Hind, Rangoon.
RBI have further reported that their enquiries with the State
Bank of India have been revealed that there is no record
available with them regarding the merger of Azad Hind Bank
with the Imperial Bank.

Conference held by Election Commission

15€9. SHRI RATILAL KALIDAS VERMA :
SHRI KASHIRAM RANA :
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SHRI JAI PRAKASH AGARWAL :
SHRI HARIN PATHAK :

SHRI P.S. GADHAVI :

SHRI B.K. GADHV!I :

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether the Election Commission held recently
a Conference of various political parties on the revision of
Electoral Rolls and Voter Identity Cards;

(b) if so, the decisions arrived at the Conference:
and

(c) the action proposed to be taken by the Govern-
ment thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LAWAND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a) to
(c) According to information made available by the Election
Commission of India, a meeting with various political parties
was held to ascertain their views on various aspects of
electoral process to enable the Commission to formulate
proposals in this regard. The meeting, inter alia, discussed
the issues of revision of electoral rolls and voter identity cards.
No formal decisions were taken at the meeting. The
Commission has since decided to undertake summary
revision of electoral rolls in all the States/Union territories
(except Assam) with reference to 1.1.1998 as the qualifying
date. In Assam, intensive revision of electoral rolls is in
progress.

[Translation]
Sale of Soft Coke

1570. SHRI BRAJ MOHAN RAM : Will the Minister of
COAL be pleased to state :

(a) whether the Union Government have issued
directives to sell the soft coke allotted to Government of Bihar
through public distribution system;

(b) the details thereof;

(c) whether the utility certificate regarding the soft
coke supplied to Bihar has been received; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) to (d) As per decision
taken by the Government the distribution of soft coke has
now been decontrolled and consequently Ministry of Coal is
not making State-wise allocation any longer.

[English]
Vacant Posts of SC/ST/OBCs
in Various Banks
1571. SHRI PRADIP BHATTACHARYA : Will the

Minister of FINANCE be pleased to state:
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(a) whether itis a factthat agood number of vacant
posts in Group D In the reserved categories of SCs, STs and
OBCs have been lying vacant in various banks i.e. State Bank
of Patiala, Oriental Bank of Commerce, Canara Bank and
Bank of Baroda in their Delhi/New Delhi offices since long;
and

(b) if so, the action taken by the Government
concerned authorities to fill up the said reserved vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) As per
reports received from the banks mentioned in part (a) of the
Question, the position of backlog are as follows :-

" Backlog in the

Category of
SCs STs OBCs
State Bank of Patiala 3 4 5
Oriental Bank of Commerce 2 - 9
Canara Bank 2 4 20

Bank of Baroda - - 3

Necessary action for filling up the backlog vacancies in
these categories have already been initiated by Oriental Bank
of Commerce and State Bank of Patiala. The other two banks
have reported that they are also taking necessary action for
filing up these vacancies during the current year.

[Translation]

Fund for Construction of Chambers
in Supreme Court

1572. SHRI BHIMRAO VISHNUJI BADADE : Will the
Minister of LAW AND JUSTICE be pleased to state :

(a) whether the Government have any scheme for
welfare of advocates and betterment of the legal profession;

(b) if so, the details thereof along with the amount
earmarked therefor during the current financial year;

(c) whether the amount earmarked for the purpose
is being utilised for construction of additional chambers for
the advocates in Supreme Court;

(d) If so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a) to
(e) The information Is being collected and will be laid on the
Table of the House.

[English]
Cases against Additional Session Judges

1573. SHRI RAMCHANDRA VEERAPPA : Will the
Minister of LAW AND JUSTICE be pleased to state :
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(a) the number of on going cases in Tis Hazari Court
in which Additional Session Judges are them-selves involved;

(b) it so, whether the Government expect a Sub-
Ordinate Civil Judge to give verdict against his superior in
the interest of justice when the ADJ's are working in the same
court; and

(c) if not, the step taken by the Government to
ensure justice in such cases ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) to
(c) The information is being collected and will be laid on the
Table of the House.

[Translation]
Commercialisation of Ganga Water

1574. SHRIKACHARU BHAU RAUT : Will the Minister
of COMMERCE be pleased to state :

(a) whether the Ganga water is being commer-
cialised and a number of companies are engaged in filling up
the bottles with Ganga water for sale and export;

(b) if so, the details thereof; and
(c) the action taken by the Govemmentin this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) to (c)
Government is aware of sale of Ganga water in the traditional
form. Bottling and export through commercial companies has
been reported in the press. Under the current Export import
Policy, there are no restrictions on export of mineral waters
and aerated waters (ITC HS Code : 22011000) and other
water (including natural waters - ITC HS code : 22019009.

[English]
import of Virgin Polymers

1575. SHRI BALAI CHANDRA RAY : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government are aware that virgin
polymers are imported under the declaration of scrap or
recycled plastics at Kandla port; and

(b) if so, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) No import
of virgin polymers declared as scrap of recycled plastics at
Kandla port has been noticed.

Jute Corporation of India

1576. DR.ASIM BALA: Will the Minister of TEXTILES
be pleased to state :

(a) whether Government have fixed support price
of raw jute for the current year,
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(b) if so, the details thereof; and

(c) The action plan prepared by JCI procure jute
during the above period ?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b) Pursuant to the decision of the Central Gowt. to
fix the minimum support price for TD-5 grade of raw jute
grown in Assam at Rs. 570/- qtl. for the 1997-98 jute session
i.8. July/June, the corresponding minimum support prices for
all grades of jute for various up-country markets in different
Jute growing States have been fixed by the Jute Commissioner
in the light of normal market price differentials.

(c) The Government have released requisite funds
of JCI to the undertake price support operations. JC| have
prepared action plan to enter the market to arrest the falling
prices of raw jute effectively.

Appointment of Disabled on the
Board of Directors

1577. SHRIN. DENNIS : Wilithe Minister of FINANCE
be pleased to state the detalls of the steps taken to get
disabled persons nominated to the Board of Directors of
Nationalised banks and private sector banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : Nomination of
directors on the Boards of nationalised banks and other
scheduled commercial banks are made in accordnace with
the provisions of the relevant statutes governing such
nominations. These statutes do not specifically provide for
appointment of disabled persons on these Boards.

[Translation]

Directions to Commercial Banks to provide more
Loan to Agricultural Sector

1578. DR. RAMKRISHNA KUSMARIA :
SHR! PANKAJ CHOWDHARY :
SHRI SATYA DEO SINGH :
SHRIMAT! KETAKI DEVI SINGH :

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have directed the
Commercial banks to provide more loans to the farmers for
encouraging the modernisation of Agricultural sector;

(b) if so, the detalls thereof; and

(c) the number of farmers benefited/likely to be
benefited as a result of the said directions?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) As per
extant instructions issued by the Reserve Bank of india (RBI),
all scheduled commercial banks are required to provide
18% of their net bank credit to the agriculture sector. As of
March 1997, on a provisional basis, the total advances to
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the agriculture sector from all public sector commercial
banks aggregated Rs. 31,012 crores (16.35% of Net Bank
Credit against stipulated 18%), which shows an Increase of
about 17.7% over the level of Rs. 28,351 crores for the year
1995-96. Further, under the Speclal Agriculture Credit Plans
(SACPs) RBI has advised scheduled banks to keep up a
growth rate of 25% over the disbursals made in the previous
year and has fixed target for SACP for the current year
at 16,097 crores as against estimated achievement of
Rs. 10,172 crores during the year 1995-96. Further, National
Bank for Agriculture & Rural Development (NABARD) has
also advised the co-operatives and Reglonal Rural Banks
for attaining required growth in the flow of ground level
agricultural credit.

Some of the important steps taken to strengthen the
institutional arrangement for augmenting flow of credit to
agriculture include, inter-alia, augmentation of NABARD's
share capital to Rs. 2000 crore over the next five years, setting
up of Rural Insfrastructural projects, allocation of an amount
of Rs. 270 crore during the current year for restructuring of
RRBs, establishment of State Level Agriculture Development
Finance Companies (SLADFCs) to promote investments in
commercial and high-tech farming and establishment of local
area banks.

(c) At this stage, it will be difficult to estimate
precisely the number of farmers benefited likely to be
benefited as a result of the proposed measures.

[English]
Study on Soft Drink by BICP

1579. SHRI PRATAP SINGH SAINI : Will the Minister
of INDUSTRY be pleased to state :

(a) whether the Government have commissioned
a Bureau of Industrial Cost and Prices Study on the soft drink
industry during the last two years;

(b) it so, the details thereof alongwith terms of
reference;

(c) whether a report has been submitted by the
BICP;

(d) if so, the details thereof alongwith its findings;

(o) the names of each bottler from whom
information was sought by BICP; and

)] the detalls of information sought dnd the
information provided by these bottlers ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir.

(b) to (f) Does not arise.
Lok Adalat in Rural Areas

1580. DR.A.K. PATEL : Wili the Minister of LAWAND
JUSTICE be pleased to state :
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(a) whether the Government propose to start
mobile Lok Adalats In rural areas at large scale;

(b) If so, whether any directive has been prepared
by the Government in this regard; and

(c) if so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) No,
Sir. But, nevertheless, Lok Adalats are being organised by
the State Legal Aid & Advice Boards/State Legal Services
Authorities etc. both in rural and urban areas. It has always
been the effort of the erstwhile Committee for Implementing
Legal Aid Schemes as also of the National Legal Services
Authority (which has replaced the Committee) to intensify
the holding of Lok Adalats and other Legal Aid Programmes
in rural areas. This is being impressed upon the State Legal
Aid & Advice Boards etc. by the Executive Chairman, National
Legal Services Authority from time to time. By their very
nature, there cannot be mobile Lok Adalats.

The recent Law Minister's Conference have decided to
hold intensive Lok Adalats from 15th August 1997 to 15th
August, 1998.

(b) and (c) Question does not arise in veiw of reply to
part (a) above.

[Translation]
Ban on Export of Herbs

1581. SHRI NAWAL KISHORE RAI :
SHRI NITISH KUMAR :

Will the Minister of COMMERCE be pleased to
state :

(a) whether attention of the Government has been
drawn to the news-item appearing in Jansatta dated July
1, 1997 captioned "Jadi Bootlyon Se Banne wall Dawaon ke
Niryat Per Rok";

(b) if so, whether the Government has imposed a
ban on export of herbs grown in the country and other items
which are used in manufacturing of medl-cines;

(e) it so the items which have been banned for
export; and

(d) the report in respect of avallabliity of these items
for use in the manutacturing of medicines and the actual
requirement thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) to (d) Yes,
Sir, under the Exim Policy 1997-2002, export of certain
specles of plants, plant portions and their derivatives and
extracts obtained from the wild has been prohibited. However,
export of cultivative varities of these species including their
derivatives and extracts (Including value added herbal
formulations), except that of Red Sanders, is freely allowed
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subject to production of certificate of Cultivation from the
designated authorities. List of such species of plants Is
available under Appendix 2 Schedule 2 of the book titled "ITC
(HS) Classifications of Export and Import Items 1997-2002",
which is a published document.

The information about the availability of these plants
and their products as well as the actual requirement thereof
is not available with this Ministry. However, these species
have been Included in the Prohibited List of Export on the
ground that their availability in nature has sharply declined.

[English]
Representation from Opium Growers

1582. DR. LAXMINARAYAN PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have received any
representations for seeking concessions from the opium
growers of Madhya Pradesh regarding less opium production
to the crop disease;

(b) if so, the details thereof; and

(c) the reaction of the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.
Applications alleging damage to poppy crops have been
received from the opium growers in Madhya Pradesh.

(b) More than 1000 applications were received from
the cultivators reporting damage to poppy Crops. However
on verification by the Departmental Officers, no damage to
these crops was found. A number of applications were also
received from the cultivators requesting for uprooting of
unlanced and damaged poppy crops under departmental
supervisions. These were attended to and the uprootings
conducted as per the requests made by of the cultivators.

(c) The Government is not aware of any particular
crop disease on account of which the production of opium in
Madhya Pradesh has been affected. On the contrary, the
averageyield per hectare in Madhya Pradesh during the crop
year 1996-97 has been an all time high of 55.5 kgs./hectare.

Photo Identity Cards

1583. SHRIHARIN PATHAK : Will the Minister of LAW
AND JUSTICE be pleased to state :

(a) the total amount spent on photo identity cards
by the Union Government and by various State Governments
State-wise;

(b) whether the Government are aware that most
of these cards are defective;

(c) the action taken against the photo identity card
agencies responsible for poor work;
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(d) whether these identity cards will be used for
ensuing elections;

(e) it not, the persons held responsible for incurring
this wasteful expenditure; and

(f) the action taken by the Government against
them?

THE MINISTER OF STATE OF THE THE MINISTRY
OF LAW AND JUSTICE (SHR] RAMAKANT D. KHALAP):
(a) The amount released so far by the Union Government to
various State Governments for the scheme of photo identity
cards is given in the statement attached. The information on
the total amount spent by various state Governments is being
collected from them and will be laid on the Table of the House.

(b) According to Election Commission of India, only
2.37 9% cards were found defective.

(c) No payments are made to the agencies for
defective cards.

(d) to (f) The question of Election Commission’s
authority of insist on the prerequisite of issue of identity cards
before a poll is sub judice before the Supreme Court.

Statement

Total amount released so far by the Central Government
to various State Governments for the Scheme
of Photo Identity Cards

S. Name of Total amount released by the
No the State Central Government
1 2 3
1. Andhra Pradesh 35,10,00,000
2. Arunachal Pradesh 1,28,75,120
3. Assam 12,47,23,000
4. Bihar 35,53,92,000
5. Goa 55,76,000
6. Gujarat 22,51,20,508
7. Haryana 7,60,85,000
8. Himachal Pradesh 3,77,77,000
9. Karnataka 22,09,53,000
10. Kerala 7,50,00,000
11. Madhya Pradesh 25,00,06,000
12. Maharashtra 47,98,79,884
13. Manipur 2,79,10,244
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1 2 3
14. Meghalaya 2,49,34,000
15. Mizoram 1,10,35,000
16. Nagaland 2,50,00,000
17. Orissa 17,75,00,244
18. Punjab 10,73,52,000
19. Rajasthan 18,00,00,000
20. Sikkim 45,64,000
21. Tamil Nadu 34,44,55,000
22. Tripura 1,15,50,000
23. Uttar Pradesh 73,68,03,000
29,91,76,000

24. Waest Bangal

Note : The scheme Is not being implemented In the State of
Jammu and Kashmir.

Committee on Capital Account Convertibility

1584. SHRI PRAKASH VISHWANATH PARANJPE:
SHRI MADHUKAR SARPOTDAR :
SHRI SONTOSH MOHAN DEV :
DR. LAXMINARAYAN PANDEY :
DR. T. SUBBARAMI REDDY:
DR. Y.S. RAJASEKHARA REDDY:
WiIll the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India has set up
a Committee on capital account convertibility;

(b) If so, the detalls of the members and the terms
of reference of the Committee;

(c) the time by which the report of the Committee
is liketly to be tabled In the House; and

(d) the Impact thereot the macro and micro
economic situation of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) Dr. C. Rangarajan, Governor, Reserve Bank of
india, on February 28, 1897 appointed a Committee on Capital
Account Convertibliity consisting ot (1) Shri S.S. Tarapore,
Chariman (ii) Dr. Surjit S. Bhalla, Member, (ili) Shri M.G.
Bhide, Member, (Iv) Dr. Kirit Parikh, Member and (v) Shrl
A.V. Rajwade, Member. The terms of reference of the
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Committee were : (a) to review the international experience
in relation to Capital Account Convertibility and to indicate
the pre-conditions for introduction of full Capital Account
Converti-bility, (b) to recommend the measures that should
be taken to achieve full Capital Account Convertibility, (c) to
specity the sequence and time frame in which such measures
are to be taken, (d) to suggest domestic policy measures
and changes in institutional framework with the specified
sequencing and (e) to make such other recommendations
as the Committee may deem relevant to the subject. The
Committee was required to submit its report by May 30, 1997.

(c) Copies of the report have been already supplied
to the Parliament Library.

(d) Capital account liberalisation is expected to
augment the availability of capital stock to supplement
domestic resources and thereby lead to higher growth,
reduction in the cost of capital and improved access of
international financial markets. It is also expected to allow
residents to hold an internationally diversified portfolio. Capital
account convertibility is also expected to lead to more efficient
financial intermediation and improvement in the quality of
financial assets, and specialisation in financial services.

Fraud by Shipping Company in export of Rice

1585. SHRI K.P. NAIDU :
SHRI PRABHU DAYAL KATHERIA:
SHRI L. RAMANA

Will the Minister of COMMERCE be pleased to
state :

(a) whether the State Trading Corporation has
recently been cheated by a shipping company which
decamped with an export consignment of rice;

(b) if so, the details thereof alongwith the value of
the rice; and

(c) the measures taken or proposed to be taken to
check recurrence of such cases ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
AgainstSTC's export contract dated 19.7.95 with the Ministry
of Food, Govt. of Bangladesh for supply of 50,000 MTs of
non-basmati par-boiled rice, a quantity of 11,025 MTs was
shipped by M/s. Doon Valley Rice Ltd., Karnal on back-to
pack arrangement. The vessel "Mv Yanmit' chartered by the
party carrying a cargo of 6,500 MTs of rice valued at
approximately Rs. 6 crores disappeared from the port of
Chittagong without delivering the cargo to the consignee.
Meanwhile, M/s. Doon valley Rice Ltd., Karnal recelved the
payment from M/s. Janta Bank, Bangladesh by manipulation
in utter violation of L/C assignment stipulations. The Min. of
Food, Govt. of Bangladesh recovered the value of cargo
already paid for by them to M/s. Doom Valley Rice Ltd. from
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the payments due to STC under the contract. Since M/s.
Doon Valley Rice Ltd. failed to deliver the cargo to the
consignee resulting in default on their part in fulfilment of the
export obligation, the party is liable to refund the export

proceeds of the cargo to STC for which legal proceedings
are underway.

(c) Besides appointing a Shipping Consultant to
assist STC in shipping matters, appropriate steps are also
being taken by STC, particularly on the nature of insurance
cover and class of shipping companies etfc. to minimise such
risks.

[Translation]

Industries Damaged due to Earthquake

1586. SHRI DADA BABURAO PARANJPE : Will the
Minister of INDUSTRY be pleased to state

(a) whether some industries of industrial estates
and scattered small industries were damaged by the
earthquake that reged the Narmada Valley region of Madhya
Pradesh on May 22, 1997.

(b) if so, the details thereof alongwith the nature of
damage caused, location-wise;

(c) whether the terrified entrepreneurs are shifting
their industries due to the fear of earthquake and the
proposed industries have been withdrawn;

(d) if so, the details thereof;

(e) whether the above region has been relegated
by 20 years in the race of industrial development;

(f whether the Hon'ble Minister and development's
officers visited the region under reference and conducted
survey of the region;

(9) it so, the details thereot alongwith outcome of
the survey,

(h) whether any decision has been takento declare
the blocks of the above region as backward areas and to
give incentives for industrial development: and

(1) if so, the details thereof and if not, the reasons
therefor ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Yes, Sir. Damage to buildings of 107 industrial
units has been reported by the State Government.

(b) The damage reported is mainly in the structures
of the buildings. The State Government has requested the
banks to provide loan at reasonable rates of interest to the
damaged industiral units.

(c) There is no evidence of such situation arising
so far.
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(d) and (e) Does not arise.
(f) No, Sir.

Does not arise.

(@)
(h)

Government of India.

No such decision has been taken by the

(i) Does not arise.
[English]
Oriental Finance and Exchange Company
1587. DR. M. JAGANNATH :
SHRI T. GOPAL KRISHNA :

Will the Minister of FINANCE be pleased to state:

(a) whether any compensation has been paid to
the depositors till now who had been defrauded of crores of
rupees in 1987 by the Oriental Finance and Exchange

Company (H.O. Madras),
(b)

if so, the details thereof;

(c) if not, the reasons therefor, and
(d) the action taken against the directors of the
Company?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (d) Reserve
Bank of india (RBI) have reported that as per their records,
a large number of cases were filed by the aggrieved creditors
(depositors) of Oriental Finance and Exchange Company in
different courts, including an insolvency petition involving Shri
Sajan Varghese, Managing Partner of the said firm. The affairs
of the firm were entrusted to a Receiver through a court order.
RBI have no information about payment of compensation if
any, made to depositors.

[Translation]
Bank Draft Facility Between India and USA
SHRI ANAND RATNA MAURYA :
SHR! PANKAJ CHOWDHARY:
SHRI NAND KUMAR SAl:
Will the Minister of FINANCE be pleased to state:

15€8.

(a) whether the agreement on draft issuing service
by banks between India and America has been granted

approval;

(b) if so, the main details of the agreement; and

(c)
eftective?

by when the said agreement is likely to be more

To Questions g4

THE MINISTER OF STATE IN THE MINISTRY ofF
FINANCE (SHRI SATPAL MAHARAJ) : (a) Correspondent
relationships relating to issue of drafts by banks Is a matter
between the banks concerned and not between countries.

(b) and (c) : Do not arise in view of the reply to part (a)

above.

[English]
Gold used for Jewellery

1589. SHRI N.S.V. CHITTHAN : WIll the Minister of
FINANCE be pleased to state :

(a) whether the gold used for jewellery manufacture
in India does not exactly confine to the normai prescribed
standard for gold;

(b) whether there is some foul play with customers
by traders; and

(¢) if so, the steps being taken to correct this
mischief by the traders across the country?

THE MINISTER OF STATE IN THE-MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) The
information is being collected and will be laid on the Table of

the House.

Special Plan to Promote KVICs
1590. SHRI MURALIDHAR JENA :

Will the Minister of INDUSTRY be pleased to
state :

(a) whether Khadi and Village Industries Commiss-
ion have introduced any special plan to promote Khadi and
Village Industries in the country during 1997-98;

(b) if so, the details thereof and the funds
sanctioned by the Commission to the States during the current
year, State-wise;

(c) whether the KVIC has relaxed norms for sanc-
tioning the loans; and

(d)

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b) No, Sir. Khadi and Village Industries
Commission is continuing Its various special schemes (Rural
Employment Generation Programme) consisting of District
Special Employment Programme, National Projects, 125
Block Development Programme, Thrust Areas Scheme etc.
during the year 1997-98.

if so, the details thereof?

(c) and (d) There is no relaxation in terms for sanctioning
loans. However, disbursements made by KVIC during 1996-
97 to its implementing agencies with State-wise break up
are given inthe Statement attached.
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Statement

Funds Released by KVIC of Loan and Subsidy (Grant)
During the Year 1996-97

(Rs in Lakhs)
Zonal Board
Loan Grant  Grant Total

a2 3 BV
&_e_’.i;;;l._-. e
1. U.P 3112.49 70.76 3183.25
2. M.P 455.49 41.11 496.60
Eastern
3. Orissa 247 .34 2.22 249.56
4. Bihar 277 .43 33.63 311.06
5. Sikkim — — —_
6. West Bengal 2167.32 113.79 2281.11
7. Andaman &

Nicobar 6.19 —_ 6.19
Western
8. Gujarat 852.30 11.34 863.64
9. Maharashtra 901.53 1678.69 2580.22
10. Goa, Daman &

Diu 63.97 5.47 69.44
Northern
1. J&K 349.99 — 349.99
12. Punjab 1276.44 147 .44 1423.88
13. UT Chandigarh — — —
14. Haryana 956.30 —_ 956.30
15. H.P. 204.93 45.11 250.04
16. Rajasthan 877.44 73.51 950.95
17. Delhi 42.44 — 42.44
North East
18. Assam 162.45 3.60 166.05
19. Meghalaya 338.85 — 388.85
20. Tripura 3.67 —_ 3.67
21. Nagaland 837.74 —_ 837.74
22. Mizoram 1038.13 1.00 3139.13
23. Manipur 286.81 26.43 313.24
24. Arunachal

Pradesh __ﬂ5_1 ‘ — 40.51
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1 2 3 4
sommom T
25. Andhra

Pradesh 421.44 55.84 477.28
26. Karnataka 1124.50 14.21 1138.71
27. Kerala 2397.28 119.73 2517.01
28. Pondicherry 25.00 — 25.00
29. Tamilnadu 1049.47 8.80 1058.27
30. Lakshadweep 32.65 —_ 32.65

Departmental

(Trg) 566.08  564.51 1130.59

REGP

Disbursement  484.14 6633.93 7118.07

Others —_ 24.86 _24;8_6A

‘720600.327 9%5.98 39276.30

[Translation]
Security Exchange Board of India

1591. SHR!I DHIRENDRA AGARWAL : Will the
Minister of FINANCE be pleased to state :

(a) whether the Security Exchange Board of India
has demanded enquiry into the functioning of seven other
not-banking financial companies keeping in view the C.R.B.
Capital Market Scam; and

(b) if so, the names of these seven companies and
the decision taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ): (a) No, Sir.

(b) in view of (a), does not arise.
Family Courts

1592. SHRI CHHITUBHAI GAMIT : Will the Minister
of LAW AND JUSTICE be pleased to state :

(a) whether family courts have been setup in some
states of the country;

(b) if so, the number thereof, State-wise;
() the details of criteria fixed in this regard;

(d) whether the Government propose to set up
some more family courts in the States; and

(e) if so, the details thereot, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LAWAND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) and
(b) As per available information, 66 Family Courts have been
setup In 14 States/UTs. The breakup of these Family Courts
is given in the attached statement.
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(c) to (e) The Family Court Act 1984 is an enabling Act.
On the basis of a specific request, made by the concerned
State Govl., the Central Government extends the jurisdiction
of this Act to that State Government. The State Governments,
after consultation with their concerned High Courts, may
establish Family Courts by a notification for every area in the
State comprising a city or town whose population exceeds
one million or in any other area in the State as it may deem
necessary. The State Government of Punjab and the NCT of
Delhi have decided to set up 2 Family Courts and 15 Family
Courts respectivaly.

Statement

State/UT wise Breakup of The Family Courts

1. Andhra Pradesh 07
2. Assam 01
3. Bihar 02
4. Karnataka 05
5. Kerala 05
6. Maharashtra 13
7. Manipur 01
8. Orissa 02
9. Pondicherry 01
10. Rajasthan 05
1. Tamil Nadu 06
12. Sikkim 01
13. Uttar Pradesh 16
14 West Bengal 01
[English]
Disinvestment Commission
1593. SHRI MADHAVRAO SCINDIA :

SHRI ANNASAHIB M.K. PATIL :
SHRI SATYAJITSINH DULIP SINH GAEKWAD:
DR. T. SUBBARAMi REDDY :

Will the Minister of INDUSTRY be pleased to
state :

(a) whether the Disinvestment Commission has
made any recommendations for disinvestment of Public
Sector Undertaking shares this year, with a view to bridge
the Budget deficit;

(b) if so, the details thereof alongwith the decision
of the Government thereon;

(c) the details of recommendations in the reports
of the Disinvestment Commission; and
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u) the main reasons for not fully implementing the
recommendations made therein?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (d) The Disinvestment Commission has
recommended varying levels of disinvestment/strategic sales
in 12 Public Sector Enterprises as per Statement attached.
For the current financial year, Government have approved
of disinvestment in Gas Authority of India (GAIL), Container
Corporation of India Limited (CONCOR) and Mahanagar
Telephone Nigam Limited (MTNL), in addition to the
disinvestmentin IOC, which had already been cleared earlier.
These disinvestments are in accordance with the
recommendations of the Commission and the levels have
been determined keeping in view the requirement and future
plans of the companies, and the budgetary targets of the
Government.

Statement

(A) Summary of Recommendations on
Individuals PSUS

S.No. Name of PSE Glstof recommendations -

1. Bharat Aluminium Co. Strategic sale of 405/;

Ltd. equity

2. Bongaigaon Refineries Strategic sale of 50%

shares.

3. Container Corporation Disinvestment upto
of India 49%

4. Gas Authority of India Disinvestment of 25%
Ltd. of total equity

5. HTL Ltd. Strategic sale

6. Indian Telephone Strategic sale
industries Ltd.

7. India Tourism Strategic sale of
Development Specific hotels
Corporations

8. Kudremukh lron ore Co. Strategic sale upto
Ltd. 74%

9. Madras Fertilizers Ltd. Strategic sale

10. Mahanagar Telephone Disinvestment upto
Nigam Ltd. 49% i.e. 14.73%

11. Manganese Ore (India) Disinvestment upto

Ltd.

49% after restructuring

12. Modern Food Industries
(India) Ltd.

100% equity through
strategic sale

Rebate on Khadi Products
1594. SHRI SANAT MEHTA :
SHR! SHANTILAL PARSOTAMDAS PATEL:
SHRi B.K. GADHV!I :
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Will the Minister ot INDUSTRY be pleased to
state :

(a) whether the rebate of @ 10% + 20% being
allowed on Khadi and Village industries products is being
withdrawn from the current financial year,

(b) if so, the reasons therefor; and

(c) if not, whether the Government propose 10
continue giving such rebate on the Khadi and Village industries
products?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (¢) The Government has been announcing
the rebate (subsidy) policy from year to year on Khadi and
Khadi related items. The rebate order for the year 1997-98
has been issued on 16.5.1997 allowing normal rebate @ 10%
upto 14.8.1997 and a special rebate @ 15% from 15.8.1997
to 14.8.1998 on Khadi and Khadi related items. The special
rebate has been announced due to the 50th Anniversary of
India's Independence.

Export Promotion Industrial Parks

1595. SHRIK.P. SINGH DEO :
SHRI SARAT PATTANAYAK :

Will the Minister of COMMERCE be pleased to
state :

(a) whether the Government propose to setup the
Export Promotion Industrial Parks in Orissa;

(b) it so whether these Parks are proposed 10 be
setup in collaboration with the some foreign companies;

(c) it so, the details of those foreign companies;
and

(d) the total hectares of jand identified for purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (3) A proposal
of the Orissa Government to set up an Export Promotion
industrial Park at Bhubaneshwar, District Khurda, has been
approved for Central assistance under the Export Promotion
Industrial Park (EPIP) Scheme. The Park is being set up by
the Orissa Government at an ostimated cost of Rs. 25.50
crores. Underthe EPIP Scheme Central assistance upto 75%
of the Capital cost of the project, excluding cost of land, but
limited to a maximum of Rs. 10 crores per park is provided.

(b) to (d) No foreign collaboration in the project has
peen indicated by the State Government. The area proposed
to be developed as EPIP is 205 acres.

Bakulia Colliery

1596. SHRISUNIL KHAN : Will the Minister of COAL
pe pleased to state :
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(a) whether the Bakulia Colliery at Saltora P.S. in
West Bengal is likely to be opened shortly;

(b) it so, the details thereof; and
(¢) if not, the reasons for delay?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) to (c) The Bakulia
Project can be considered for opening only if the DVC agree
to pay a price which would yield a return of 16% at 85%
capacity utilisation.

PNB Loan to SCs/STs/OBCs in Madhya Pradesh

1597. SHRI SOMJIBHAI DAMOR : Will the Minister
of FINANCE be pleased to state :

(a) the total amount sanctioned by the Punjab
National Bank as loan or cash credit for working capital during
1994-95, 1995-96 and 1996-97 to tribals, harijans and
packward classes;

(b) the number of SC and ST small scale
industrialists applied during 1996-97 and 1997-98 for working
capital loan or cash credit facility, in the State,

() the number outof these sanctioned loan or cash
credit facility during the above period; and

(d) the number of applications rejected even after
completion of all the formalities during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) As reported
by Punjab National Bank the total amount sanctioned as loan
or cash credit for working capital to SCs, STs and Backward
Classes in Madhya Pradesh during the years 1994-95, 1995-
96 and 1996-97 was as under -

(Rs. in lacs)

I Amount
1994-95 3995 596.16
1995-96 3990 581.54
7473519‘72 674.367

1996-97

The number of SC and ST Small Scale Industrialists
who applied and number out of these sanctioned working
capital loan or cash credit facility during the years 1996-97
and 1997-98, as reported by Punjab National Bank is given
bellow :-

Year

“No.appied for  No. sanctioned
" 1996-97 976 390
1997-98 231 129

(d) Punjab National Bank has reported that no
applications have been rejected after sanction where
borrowers have completed requisite formalities including
documentation.
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Smuggling of Antiques and Artifacts

1598. DR. MURLI MANOHAR JOSHI : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have examined the
loopholes of the existing laws to prevent the smuggling of
the antiques and artifacts in view of the facts emerging from
the recent events of auction of Indian antiquities by renowned
auctioneers abroad;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the number of cases reported and worked out
in 1996 together with the estimated value of antiques;

(d) whether the Government have also taken up
the matter of theft and sale of Indian artifacts with the
countries involved in the sale of these goods; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) Yes, Sir.
The existing arrangement for the registration of antiques and
the mechanism for coordinations between the concerned
agencies have been reviewed for stepping up vigilance to
prevent smuggling of antiquities.

(c) The matter is still under investigation.

(d) and (e) The Indian High Commission at London have
been requested to look into the alleged smuggling of
antiquities and their auction by Sothebys in London in early
1997.

Public Interest Petitions

1599. SHRISHATRUGHAN PRASAD SINGH: Will the
Minister of LAW AND JUSTICE be pleased to state :

(a) the details of Public Interest Petitions in
Supreme Court and High Courts during the last three years
and the number of petitions out of these disposed of, State-
wise;

(b) whether the development work has been
affected by Public Interest Petitions;

(c) if so, the details thereof: and

(d) the steps taken by the Government for speedy
disposal of these petitions?

THE MINISTER OF STATE OF THE MINISTRY OF
~AW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) to
.d) The information is being collected and will be laid on the
Table of the House.
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[Translation]

Concession to the Exporters

1600. SHRI MAHENDRA SINGH BHATI : Will the
Minister of COMMERCE be pleased to state :

(a) whether the Minister propose to extend some
additional concessions to the exporters to boost the export
to the Latin American countries;

(b) if so, whether any committees have been
constituted to furnish vital information to the exporters aiming
at the Latin American markets and to provide additional
concessions to them; and

(e) if so, the time by which these committees are
likely to submit their reports in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) Yes, Sir.

(b) Two Committees to recommend (1) additional
incentives and (i) to recommend promotional measures for
increasing our exports to the Latin American region have been
constituted.

(c) The Committees have submitted their reports.
[English]
Praga Tools Limited

1601. SHRI AYYANNA PATRUDU : Will the Minister
of INDUSTRY be pleased to state :

(a) whether Praga Tools Limited, Hyderabad is on
the verge of closure;

(b) if so, the details thereof;

€ whether Praga Tools Ltd. was unable to meet
the orders placed by Germany, U.S.A., UK. etc:

(d) if so, the details thereof; and

(e) the steps taken by the Government for the
revival of the company?

THE MINISTER OF INDUSTRY (SHRI MURASOL|
MARAN) : (a) No, Sir.

(b) Does not arise.

(c) and (d) The Company had orders from U.K. &
Germany which could not be met in 1996-1997 due to financial

problems.

(e) In principle approval has been given to Praga
Tools Ltd. to convert it into a Joint Venture company.

Stock Investment Scheme

1602. SHRIMANGAL RAM PREMI : Will the Minister
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of FINANCE be pleased to refer to the reply given to Unstarred
Question No. 2265 dated December 6, 1996 regarding "stock
invest scheme" and state:

(a) whetherthe information has since been received
and examined;

(b) if so, the outcome thereof;
(c) the action taken thereon; and

(d) the punishment awarded to the managers of
the branches of the private and public sector banks and the
management of the private sector banks, bank-wise/branch-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRISATPAL MAHARAJ) : (a) to (d) Public Sector
Banks have reported that they do not accept photocopies of
stock invest (Sl) instead of original stock invests from the
promoters. These banks are not aware of any instance where
financiers of the stockinvest have supplied the photocopies
of the stockinvests bearing the same number to other various
promoters.

However, an instance has been brought to the notice
of Reserve Bank of India (RBI) by the Delhi Stock Exchange
(DSE) about the misuse of the stockinvest of the public issue
of a company where the Registrar to the Issue accepted six
applications alongwith the photocopies of Sls. RBi has already
written to Securities and Exchange Board of India (SEBI) to
take appropriate action against the Registrar.

RBI has initiated a series of steps to curb the irregula-
rities in the operation of S| Scheme, the details of which are
given below:

1. Banks are permited to issue Stock Invests only
to individuals and mutual funds.

2. A ceiling per individual per capital Issue for
issue of Stock Invest has been laid down as
corporates were found availing Sis using
individual.

3. Acceptance of share applications unaccompa-
nied by original stockinvest/cheques, furnishing
declaration to appropriate authorities and
treating such applications as valid applications
are not in order.

4. The bankers' lien on the deposit account to the
investor in respect of an unused stockinvest
instrument should not be lifted before the expiry
period of four months.

RBI have reported that penalty of Rs. 5 lakhs each was
imposed private sector banks/public sectors ugder Sections
47A of the Banking regulation Act, 1949 for violations of their
instructions on the Stock invest Scheme. Erring branches of
some of the private sector banks are prohibited from issuing
Stock Invest for a period of 3-6 months.

Action has been taken / is being taken by these banks
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as per the conditions governing the services of employees/
officers of private/pubic sector banks.

vacant Posts of Judges

1603. SHRI I.D. SWAMI :
SHRI KRISHAN LAL SHARMA :
SHRI HARIVANSH SAHAI :
SHRI JAI PRAKASH AGARWAL :
SHRI SATYA PAL JAIN :
SHRI SANDIPAN THORAT !
SHRI MULLAPPALLY RAMACHANDRAN :

Will the Minister of LAW AND JUSTICE be
pleased to state :

(a) the number of additional posts of Supreme
Court and High Courts Judges created and filled during the
last three years, Court-wise;

(b) the details of posts of Judges lying vacant in
the High Courts and the Supreme Court and the date from
which these posts are lying vacant, Court-wise; and

(c) the aciton being taken by the Government to
fill up these vacancies at the earliest?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) and
(b) A statement is attached.

(€) The procedure for such appointments involves
consultations among several constitutional authorities. Every
offect is being made to fill existing vacancies at the earliest.

Fresh Posts ot

S High Court  Addl.posts

No. created appointments Judges/Add!
from 1.7.1994  made from Judges
to 30.6.1997 1.7.1994to  lying Vacant

30.6.1997 on 1.7.1997

T 2 » ) _3 o 4 o M'5— N

1. Allahabad 1 20 7

2 Andhra Pradesh 10 18 1

3. Bombay 5 27 8

4. Calcutta 2 19 11

5. Delhi 1 10 3

6. Gauhat 1 5 1

7. Gujarat 2 10 6

8. Himachal Pradesh = 3 -

9. Jammu & Kashmir = 4 3

10. Karnataka 7 19 4

N Kerala o # 82
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1 2 M 3‘ 4 5
12 MadhyaPradesh 4 19 5
13. Madras 4 21 3
14. Orissa 1 6 1
15. Patna 1 9 7
16. Punjab & Haryana - 7 5
17. Rajasthan 6 13 1
18. Sikkim - 1 2
v Total S 49 o 224 o 70
Il Supreme Court - 12 5

Production and Export of Handicrafts

1604. SHRIMATI SHEELA GAUTAM :
SHRI RAMJIB BISWAL :
VAIDYA DAU DAYAL JOSHI :
SHRIMATI PURNIMA VERMA :
SHRI K.C. KONDAIAH :
SHRI ASHOK PRADHAN :
SHRI RAJESH RAJAN ALIAS PAPPY YADAV:

Will the Minister of TEXTILES be pleased to
state:

(a) the steps taken by the Government to boost
the production and export of handicraft items;

(b) the funds provided by the Government under
various schemes for the purpose during each of last three
years, State-wise;

(c) whether the Government have received any
proposals from the Governments of Uttar Pradesh and Bihar
for promoting handicrafts in their respective States during
the last three years;

(d) if so, the details thereof; and
(e) the action taken by the Government thereon?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) The steps taken by the Government to boost the
production and export of handicrafts itemis include: market
development support; training; exhibition; setting up of crafts
development centres; design development; sponsoring of
sales-cum-study team abroad; organisation of buyer-seller's
meet; participation in international fairs and exhibitions,
overseas publicity; publication of catalogues and organisation
of Indian Handicrafts and Gift Fair and Carpet Expo annually.

(b) The funds provided by the Government under
various schemaes for the promotion of handicrafts during the
last three years, state-wise, is as per statement attached.

To Questions 76

(c) to (e) No proposal has been received from Govern-
ment of Uttar Pradesh and Bihar for promoting handicrafts in
their respective States during the last three years.
Nevertheless, 44 proposals were received by the Government
from State Corporation of Uttar Pradesh and 3 proposals
were received from State Corporation of Bihar during the
last three years under the scheme of training; marketing
assistance; exhibition & publicity, workshed-cum-housing;
group insurance and marketing development support. Out
of those proposals, 43 proposals from the State of Uttar
Pradesh were approved by the Government.

Statement
.. Rs.inLakhs)
S.No. State 1994-95  1995-96  1996-97
1. Andhra Pradesh 94.00 63.18 36.61
2. A &N Islands 1.53 1.50 1.38
3. Arunachal Pradesh 2.56 37N 1.34
4. Assam 39.61 130.74 106.83
5. Bihar 17.28 26.44 28.43
6. Delhi 112.27 202.31 69.47
7. Goa 7.09 5.08 8.64
8. Gujarat 51.05 80.42 45.65
9. Haryana 43.35 33.47 62.80
10. Himachal Pradesh 44.21 99.55 64.32
1. Jammu & Kashmir 45.61 40.61 21.49
12. Karnataka 33.40 21.89 71.12
13. Kerala 38.91 70.02 67.55
14. Madhya Pradesh 99.83 127.51 70.27
15. Maharashtra 37.70 40.79 37.86
16. Manipur 11.26 15.43 9.30
17. Meghalaya 3.80 6.41 2.73
18. Mizoram 7.00 1.70 3.01
19. Nagaland 717 11.90 6.18
20. Orissa 80.27 110.50 85.22
21. Punjab 15.80 23.75 16.41
22. Pondicherry 1.93 3.86 3.00
23. Rajasthan 32.48 50.52 18.19
24. Sikkim 1.77 2.14 1.17
25. Tamilnadu 71.72 82.33 84.15
26. Tripura 21.56 12.94 16.27
27. Uttar Pradesh 383.62 606.20 297.78
28. West Bengal 62.47 64.03 83.10
Total 1369.25 1938.93 1320.27

Note : Figures do notinclude grants released for multi-state activities.
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[ Translation]
smuggling ot Gold

1605. SHRI DEVI BUX SINGH :
SHRI RAM SAGAR :
SHRI T. GOVINDAN :
SHRI RADHA MOHAN SINGH -
DR. RAMESH CHAND TOMAR :

Will the Minister of FINANCE be pleased to state:

(a) whether gold is peing smuggled into the country
in large quantity;

(b) if so, the approximate quantum ot gold is being
smuggled into the country each year and the assessed market
value thereof;

(c) the quantum of gold seized during the last two
years, till date and the value thereof; and

(d) the steps taken by the Government to check
gold smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) intelligence
available and seizures offected do not indicate large scale
smuggling of gold into the country. There are no official
estimates regarding the quantum of gold being smuggled
into India. However, as per estimates published in "Gold Field
Mineral Services”, published in U.K. m 1997, the quantum
and value of gold smuggled in the last two years are as
follows:-

Year " (Quantiy In Tonnes) ~Value (Rs. in Crores)
1995 128 6201
109

1996

(c) The details of gold during the last two years till
date are as follows -

5657

Year Quantity (in Kgs.)~ value (Rs. in lakhs)
mos | mes T s
1996-97 1033 5323
1997-98 304 1343

(tin 30.6.97)
tigure is provisiona) _

(d) Field formations are alert to prevent and detect
smuggling including smuggling of gold. Specific measures
taken include targetting of intelligence, depolyment of Colour
Baggage X-ray machines at Ports, Airports & land custom
stations and further liberalisation of gold imports allowing
import upto 10 kgs of gold to eligible passengers.
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Production of Textiles
1606. SHRI NITISH KUMAR -
SHRI NAWAL KISHORE RAl -

Will the Minister of TEXTILES b 5
ctate: e pleased o

(@) whether there has been constant increase in
the production of textile in the country during the last three
years;

(b) if so, the quantum of textile produced during
each of last three years by mill sector. powerloom sector
and handloom sector, separately and the value thereof; and

(€) the total foreign exchange earned through
export of textile by each sector during the above period?

THE MINISTER OF TEXTILES (SHRIR.L. JALAPPA):
(a) Yes, Sir.

(b) The quantum of textiles produced during each
of the last 3 years by mill sector, powerloom Sector and
Handloom Sector have peen as under:-

SECTORS (ML Sqg. Mtrs.)
oar Ml ~powerloom _ Handloom
(Quantity) (Quantity) (Quantity)
1994-95 2,271 15.9'}6" B (;1 80 B
1995-96 2,019 17,201 7.202
1996-97 (Prov) 19,596 7,301

1,886

(Exact value can not be estimated)
(c) A Statement is attached.
Statement

Foreign Exchange Earnings by Mill, Powerloom and
Handloom Sectors during the last three years

THE PRODUCT WISE EXPORT TEXTILES

A. COTTON TEXTILES (Value Million Kg.)

Powerloom Handloom

T i
1994t95 Fa-bri;: 1é009.44 14045.‘6—6:"_ 371_7>9.5-;”
Made-Ups 36,53.58 13632.47 11794.02
1995-96 Fabric 14512.12 16574.98 2553.04
Made-Ups 4883.36 16100.05 12358.32
1996-97 Fabric 15771.87 20139.86 2548.53
15040.44

Made-Ups 5567.67 20223.73
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B. SYNTHETIC TEXTILES (Value in Rupees)

Mill Made and PowerloomHandioom

1994-95 124.76

24510.34

1995-96 31033.27 60.73

1996-97 31953.68 207.42

o WoenTEXTLES
T 7 Milland Powerloom " Handloom
jo0405 451385 86165

1995-96 6250.69 356.61

1996-97 10063.59 304.21

P o e

Non Banking Finance Companies

1607. SHRI MOHAN RAWALE :
SHRI BHIMRAO VISHNUJI BADADE :
SHRI SANAT KUMAR MANDAL :

Will the Minister of FINANCE be pleased to
state :

(a) whether in a bid to avoid mandatory registration
with the Reserve Bank of India, (RBI), several dubious Non-
Banking Finance Companies (NBFCs) merged with
manufacturing units within their group and also a number of
companies are non-functioning;

(d) if so, the names of these NBFCs; and

(c) whether the Government propose to lay on the
Table of the House a list identifying these NBFCs, which got
themselves registered with the R.B.1.?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) Reserve Bank of
India (RBI) have reported that they do not have any specific

information about NBFCs getting merged with manufacturing
units within their group.

(b) Does not arise.

(c) Reserve Bank of India have reported that as
many as 37,478 companies have applied for a certificate of
Registration. Preliminary scrutiny and processing of the
application has been initiated by RBI.

World Bank Loan

1608. SHRI D. P. YADAV : Will the Minister for the
State in the Ministry of FINANCE be pleased to state :

(a) total loan of World Bank outstanding against
india, as on date;
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(b) whether due to the inflation it is increasing day
by day and it is more than the per captia income; and

(c) if so, the effective steps taken by the Govern-
ment to reduce this loan?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) The total loan of
the World Bank (including non-government loans)
ourtstanding against India as on 30.6.97 is as under :-

____(inRupees Crores)

IBRD 31,880
IDA 63,587
Total 587

(b) and (c) No, Sir. Does not arise.
Dumping Activities
1609. SHRI NARAYAN ATHAWALAY :

Will the Minister of COMMERCE be pleased to
state :

(a) whether the Government have received
increasing number of complaints of dumping activities;

(b) if so, the details of the complaints received
investigated during each of the last three years;

(c) the details of .measures taken to establish a
strong and efficient Administrative Agency to look into the
complaints and carry out regulatory activities effectively; and

(d) the details of most significant achievements
of the Anti-Dumping Authority during 1996-97 and the
position of complaints under investigation, particularly tor
Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
The details of the complaints investigated during the last three
years are given in the attached Statement.

(c) and (d) With a view to establish a strong and efficient
machinery to look into the petitions for imposition of Anti-
Dumping and other Duties, the Government is contemplating
setting up a Directorate General of Anti-Dumping and Allied
Duties. The Anit-dumping system is not envisaged for any
particular state but for the entire domestic industry.

Statement

Anti dumping cases initiated in India against
overseas suppliers

1994-95
Products Country Date of Remarks
Initiation
1 2 3 4
1. Potassium China 30.12.94 Final Duty
Permanganate imposed on

5.9.95




China

China

Japan

Brazil,
Russia

China

China

Russia
Khaza-
khstan

China

JSA

Germany
Korea
(RP)

Denmark

USA,
Thailand,
Korea
RP

USA
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2. Isobutyl Benzene
3. 3.,4,5, Trimethoxy
Benaldehyde
(TMBA)

4. Theophyline
Caffeine
5. Actrylonitrile
Butadiene

Rubber (NBR)

6. Bisphenol-A

1995-96

1. Sodium
Ferrocyanide

2. Dead Burnt
Magnesite
(DBM)

3. Low Carbon
Ferro Chrome
(LCFC)

4. 8-Hydroxy-
quinoline

5 Bisphenol-A

6. Acrylonitrile
Butadiene
Rubber
(NBR)

1996-97

1. Catalysts

2. Actrylic Fibre

3. Graphite
Electrodes

China
Spain
Italy,
Germany
Belgium
Austria

11.8.94

30.8.94

28.10.94

30.12.94

11.10.95

16.5.95

6.6-95

4.3.96

20.11.95

14.3.96

6.9.96

13.9.96

30.9.96
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Final Duty
imposed on
31.8.95

Final Duty
imposed on
20.10.95

Final Duty
imposed
on 30.10.95

Final Duty
imposed
on14.11.95

Final Duty
imposed on
26.12.95

Final Duty
imposed
on 20.12.95

Final Duty
imposed on
20.12.96

Final Duty
imposed
on 24.1.97

Final Duty
imposed
on 1.4.97

Final Duty
imposed
on 29.4.97

Provisional
Duties
imposed
on 31.1.97

Provisional
Duties
imposed
on 20.6.97

Provisional
Duties
imposed on
25.4.97

Provisional
Duties
recommended
to Ministry

of Finance

on 9.6.97

To Questions 82

1 2 3 4
4. PVC Resin @ Brazil, 30.6.96 Under
Mexico, Examination
South
Kores &
USA
5 Bisphenol-A@ Japan 30.9.96 Under
Examination
6. Newsprint USA 20.12.96 Provisional
Canada recommended
Russia to Ministry of
Finance on
11.6.97
7. PTA Indonesia, 20.12.96 Under
South Korea examination
Thailand for Provisi-

onal Duties

@ Review Cases

[Translation]
Loan to Farmers

1610. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of FINANCE be pleased to state the total loan
provided to tarmers by the public sector banks in the country
during 1993-96 and in the current year, year-wise and State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE : (SHRI SATPAL MAHARAJ) : With a view to
augment the flow of credit to the agriculture sector, Reserve
Bank of India (RBI) has introduced, effective from the year
1994-95, the system of drawing up of speclal Agriculture
Credit Plans (SACPs) by public sector banks. Under the self-
targets for agricultural lendings promoted by the SACPs the
aggregate flow of credit to the agriculture sector has increased
from Rs. 5,400 crores in 1993-94 to Rs. 12,717 crores in
1996-97. The year-wise performance of public sector banks,
under SACP has been as under :-

(Rs. in crores)

I e e T

Year Target Achievement
roonos et 625566
1995-96 12121.19 10172.45
1996-97 14253.48 12716.48
Y

The anticipated level of disbursals under SACP during
the current year is estimated to be Rs. 16,000 crores.

Further, as of March, 1997,0n a provisional basis, the
total advances (outstandings) to the agriculture sector from
all public sector commercial banks under priority sector
advances aggregated Rs. 31,012 crores (16.35% of Net Bank
Credit against the stipulated target of 18%) which shows an
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increase of about 17.7% over the level of Rs. 26,351 crores
for the year 1995-96.

[English]
Sharing of Tax

1611. SHRI NAND KUMAR SAl : Will the Minister of
FINANCE be pleased to state :

(a) whether the Union Government have decided
recently to increase the share of States in all tax-revenue
from the current financial year; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRISATPAL MAHARAJ) : (a) and (b) : The Tenth
Finance Commission (TFC) hac recommen-ded an alternative
scheme of sharing of Centre's tax revenue between the
Centre and the States. The Ministry of Finance had brought
out a discussion paper on the alternative scheme and tabled
this paper in Parliament on December 20, 1996. The
alternative scheme of TFC has been discussed in the
meetings of the Standing Committee of the Inter-State Council
and during the third meeting of the Inter-State Council held
onJuly 17, 1997, it has been decided to adopt the consensus
to accept the alternative scheme of 29% devolution w.e.f.
1.4.1996 proposed by the Tenth Finance Commission with
one modification. The percentage share of vertical devolution
may also be reviewed by successive Finance Commissions
instead of freezing it for fifteen years, as suggested by the
T F C. Further, this percentage may be reviewed sometime
in December, 1997 or January, 1998 with a view to consider
improvement in the States’ share.

Violation of Article 14 in Case
of Undertrails

1612. SHRI AJOY MUKHOPADHYAY : Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government are aware that most
of prisoners in the country comprise 90 per cent undertrials
who are presumed guilty and deprived of the benefits
admissible under the law of the country;

(b) it so, the reasons for violation of Article 14 of
the Constitution; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) to
(c) The requisite information is being collected and will be
laid on the Table of the House.

Seizure of Silver

1613. SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

SHRIMATI PURNIMA VERMA :
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Will the Minister of FINANCE be pleased to state:

(a) the quantity and the value of illegally brought
silver seized during the current year and the details of places
where it was seized;

(b) the number of persons arrested in each case;

(c) whether involvement of some gangs of smugg-
lers have been detected in this regard;

(d) if so, the details thereof AND the modus
operandi of smuggling by them; and

(e) the steps taken or proposed to be taken by the
Government to check such type of smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE : (SHRI SATPAL MAHARAJ) : (a) to (e) The
information is being collected and will be laid on the Table of
the House.

Expert Group of Income Tax

1614. SHRI SONTOSH MOHAN DEV : Will the
Minister of FINANCE be pleased to state :

(a) whether the Expert Group of Income Tax has
suggested to adopt Singapore model in regard to the
incidence of tax evasion;

(b) it so, the suggestions made by the expert group;
and

(c) the extent to which these have been consid-
ered and are being implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) Yes Sir,
the Expert Group set up to rewrite Income-tax Act has
suggested that Section 33 of the Singapore Income tax Act
with a few changes should be adopted in the Indian Income-
tax Act as a special anti-avoidance provision which will cover
cases other than the cases of outright tax evasion. The
Group's recommendations are contained in Chapter-Viii of
its report.

(c) Presently, the Expert Gruop is preparing a draft
Bill based on its recommendations. After the Bill is ready, it is
proposed to throw it open for public debate and thereafter a
new Income-tax Bill, with suitable modifications, it likely to
be introduced In the Parliament in the Winter Session later
this year.

Rubber Cultivation

1615. SHRI RAMESH CHENNITHALA : Will the
Minister of COMMERCE be pleased to state :

(a) the estimated rubber cultivation in the country;

(b) whether there is any plan to increase the prod-
uction in the non-traditional areas;
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(c) if so. the details thereof; and
(d) the details of assistance being provided to
tarmers from the Rubber Board?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) The
estimated area under rubber cultivation in the country, at the
end of 1996-97 was 5,33,000 ha.

(b) and (c) Yes, Sir. During the 9th Plan period, the
Rubber Board targets to bring additional 35,000 ha. under
rubber cultivation in the non-traditional areas.

(d) The Rubber Board provides free technical
assistance to all categories of growers at all stages of rubber
planting, maintenance, harvesting, processing of latex, etc.

Apart from this, planting grant @ Rs. 8,000/- per ha.
for growers owning up to 2 ha. in traditional areas and upto 5
ha. in non-traditional areas and also incentive for use of
advance Planting materials @ Rs. 3.000/- and Rs. 4,000/
per ha. for general and SC/ST category of growers, are also
given to the growers.

In addition to the above, the Board also renders financial
assistance to growers under different extension schemes for
the scientific upkeep of plantations and proper processing of
latex produced from rubber plantations.

Meeting at Geneva Over Indian Import

1616. SHRI L. RAMANA @ Will the Minister of

COMMERCE be pleased to state :
(a) the outcome of talks held recently at Geneva
petween India and its major partners contract over Indian

import on consumer and other goods; and

(b) revised plan to face the
objections raised ?

situation as well as

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
As per the decision taken at the meeting of the Committee
on Balance of Payments Restrictions of the World Trade
Organisation (WTO) held on 20-21 January, 1997, India
presenteda plan forthe elimination of quantita-tive restrictions
maintained for balance of payments purposes to the WTO
on 19 May, 1997. This plan was considered at the resumed
consultations with India of this Committee on 10-11 June,
1997, when due to divergence of oplnion among Membeaers
of the Committee on the length of the plan and on the issue
of disinvocation of balance of payments cover by India, it
was agreed 10 suspend the deliberations till 30 June -1 July,
1997.

At the resumed consultations also divergence of views
on the overall time period of plan and on the number of tarift
lines to be freed during the oarlier years of the plan persisted.
The resumed consultations concluded without consensus on
30 June -1 July, 1997.

1919 (Saka) To Questions 8%

Australia, Canada the European Communities, New
Zealand, Switzerland and the United States of America, in
separate requests, have sought formal consultations with
India under Article XXII of GATT 1994 and the Understanding
on Rules and Procedures Governing the Settlement of
Disputes (DSV) alleging that continued maintenance of
quantitative restrictions on imports for balance of payments
purposes by India when there have been improvements in
india's balance of payments is inconsistent with India’s
obligations under the WTO. India has accepted the requests
for consultations.

Review on Flow of Credit to
Small Scale Industries

1617. SHRI BHAGWAN SHANKAR RAWAT : Will the
Minister of FINANCE be pleased to state :

(a) whether the Public Sector Banks particularly the
Bank of Baroda have been asked to review the progress of
action plan announced by the Government in the budget
regarding flow of credit to Small Scale Industries; and

(b)

thereon?

if so. the details thereof and the action taken

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) The
Reserve Bank of India (RBI) has reported that all the public
sector banks including Bank of Baroda were advised by it to
implement the gSeven Point Action Plan to improve the flow
of credit to Small Scale Industries. (SS!) Sector announced
in the Budget for the year 1995-96. Banks have also been
advised by RBI to send monthly progress reports. Progress
made in the implementation of the Plan is being reviewed
periodically by RBI.

Cotton Control Orders

1610. SHRI YELLAIAH NANDI : Will the Minister of
TEXTILES be pleased to state

(@)
modify the Cotton

(b)

(c)
taken?

whether the Union Government propose 10
Control Orders, 1986;

if so, the details thereof; and

by what time the final decision is likely to be

THE MINISTER OF TEXTILES (SHRIR.L. JALAPPA):
(a)to (c) 1 A Bill has been introduced in the Lok Sabha on
25th July, 1997 to repeal the Cotton Ginning and Press-
ing Factories Act, 1925, as amended. With the repeal of
said Act, in need be, the Cotton Control Order, 1986 may be
amended.

[Translation]
J.K. Jute Mills

1619. SHRI JAGAT VIR SINGH DRONA : Wil the
Minister of TEXTILES be pleased to state :
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(a) whether the outstanding bonus for the lay off
period of 1995-96 to labourers of JK Jute Mill (Kanpur, U.P.)
has not been paid by the management which resulted in
agitation by the labourers:

(b) if so, the details thereof; and

(c) the action taken by the Government to solve
the problem?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c) As per available information JK Jute mills was closed
from 15.4.1994 to 28.9.1995. Management had not paid
salaries and wages during the period the mill was closed. No
bonus was paid for the clousre period. Though there was
claim for bonus by the workers, however, there was no
agitation due to non payment of bonus to the workers. The
matter was referred to the State Government for settlement.
As per the advice of the State Labour Commissioner a
bipartite settlement is under process and yet to be finalised.

[English]
Performance of Coal Sector

1620. SHRI BANWARI LAL PUROHIT :
SHRI G.A. CHARAN REDDY :
SHRI PRADIP BHATTACHARYA :

Will the Minister of COAL be pleased to state

(a) whether the poor performance of coal sector
has adversely affected the Steel and power sector;

(b) it so, whether a panel has been set up to review
the performance of coal sector; and

(c) if o, the details thereof and to what extent the
performance of coal sector is likely to be improved?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) Coal companies under
Coal India Limited (CIL) have shown improved performance
both in terms of achieving the production targets set for them
and also in maintaining the despatches to the core sector
consumers to the desired level. During the year 1996-97 coal
production from CIL has increased by 13.40 million tonnes
over production achieved during 1995-96. Similarly, the
production during the first three months of the current year
have also increased by 3.85 million tonnes as compared to
the same period last year. The achievement against the target
is 102.5%.

Commensurate with the increased production, CIL was
able to maintain supplies to the core sector consumers like
power etc. The growth In coal supplies to power sector during
the year 1996-97 was 12.53 million tonnes. As a result of
improved despatches to power houses, coal stock at various
power houses has reached an all time high level. The trend
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of improved off-take is being maintained in 1997-98 and the
growth in the first quarter of the current year as compared to
the same period last year has been around 6.4%.

Supply of coal to steel plants is being maintained at
more or less a steady level and efforts are being made to
improve the quality by reducing the ash percentage.

(b) The performance of the coal sector is regularly
reviewed internally, by the Ministry and by the Consultative
Committee and the Standing Committee of the Parliament.

(c) By 2001-02 the coal production in India is
estimated to increase to 352.35 millions tonnes.

PNB Giits Ltd.
1621. SHRI RAMASHRAYA PRASAD SINGH :

Will the Minister of FINANCE be pleased to
state :

(a) whether the PNB Gilts Ltd. a largest subsi-diary,
of Punjab National Bank, has done business of Rs. 10,000/-
crore in its first year;

(b) if so, the details thereof:

(c) whether this company has done business mainly
in Treasury Bill and Government Securities;

(d) if so, the detalls thereof;

(e) whether this company has done profit of Rs.
26.81 crore before paying tax and Rs. 16.12 crore pure profit
in the previous financial year 1996-97 upto 31st March, 97;

(f) is so, the detalls thereof ;

(9) whether that company has announced 20%
dividend to shareholder this year; and

(h) it so, the details thereof and the action taken
by the Government to extend this profitable company?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (b) Yes, Sir.
PNB Gilts Ltd. is the target subsidiary (on the basis of capital
subscribed by the bank) of the Punjab National Bank (PNB).
The total turnover of the company was approx. Rs. 10825/-
crores during 1996-97. Treasury bills and government
securities contribu-ted 95.9 per cent of total turnover. Thus,
the company has dealt mainly in treasury bills and government
securities.

(8) to (h) Yes, Sir. The subsidiary has reported a profit
of Rs. 26.81 crores before tax and Rs. 16.12 crores profit
after tax for the year 1996-97. The company has declared a
dividend of 20 per cent to Its shareholders proportionate to
the duration of holding. As this is a subsidiary of PNB, no
action is required on the part of the government,
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Irregularities in Export of Rice

1622. SHRI PRITHVIRAJ D. CHAVAN : Will the
Minister of COMMERCE be pleased to state :

(a) whether the Government have received
complaints about the irregularities committed in the export
of rice from 1993 onwards;

(b) if so, the extent to which the loss suffered by
the country on this account;

(c) whether the Government instituted any enquiry
against all these officers and firms involved in this fraud; and

(d) it s0, the details thereof and the action taken
against the culprits?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
18 complaints relating to export of sub-standard rice/delay
in shipments/non-shipment of consignments have been
received in the Trade Disputes Cell of the Directorate General
of Foreign Trade since 1993. It is not possibie to estimate
the profit/loss suffered as the shipments are made by
exporters as per the terms and conditions of the contract
entered in to by them with the overseas buyers.

(c) and (d) As per the Export-Import Policy, export of
Basmati and Non-Basmati (fine and superfine varieties) are
permitted without quantity and price restriction. The exports
are undertaken by the exporters. The mechanism to deal
with the complaints through the Regional Standing
Committees on Quality Complaints is as under :-

"The complaints of foreign buyers alleging supply of
sub-standard quality goods against Indian exporters received
in the Cell are referred for investigation and settlement to
Regional Standing Committees on Quality Complaints set
up for the purpose at Ahmedabad, Banaglore, Bombay,
Calcutta, Cochin, Delhi, Hyderabad, Kanpur, Ludhiana and
Madras. If the disputes are settled to the satisfaction of foreign
buyers through concllliation and/or if the Regional Committee
after considering the facts of the case, decides that there is
no fault on the part of Indian exporter/manufacturer and/or
that the complaint is not genuine, the case is dropped. In
cases where the Committees fails to settle the dispute
amicably and concllliation does not take place and the
Committee finds that the fault lies with the Indian exporters
or that they are not cooperating, such cases are decided by
the Committee to be dealt with under the penal and
adjudication provisions of the FTDR Act/rules applicable and
the cases are then refer<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>